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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.217 of 2024 (SZ)
In the matter of:

1. R.N.Palanichamy,
S/o. Natchappa Gounder,
3/128, Petthiyakattuthottam,
Pullagoundampalayam,
C. Gudalur west, Chinnadarapuram,
Aravakurichi Taluk, Karur district,
Tamilnadu 639202 and 2 others ..Applicants

- Vs, -

1. The State of Tamilnadu,
Rep by its Secretary, Industries Department,
Fort St George,
Chennai-09.
(Email - indsec@tn.gov.in) and 5 others ... Respondent(s)

COUNTER AFFIDAVIT FILED BY THE 5™ RESPONDENT

I, P. Senthilvel, S/o Mr. Palanivel residing at Pullagoundampalayam, C.
Gudalur West, Chinnadarapuram, Aravakurichi taluk, Karur district, Tamil Nadu-
639202, temporarily come down to Chennai, do hereby solemnly and sincerely

affirm and state as follows:

1. [ respectfully submit that [ am the 5th Respondent in this Original
Application and am well acquainted with the facts of the case and competent
to swear this affidavit.

2. I have perused the Original Application filed by the Applicant and
denies each and every one of the averments and allegations contained

therein save those that are specifically admitted herein.
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QUARRYING OPERATIONS IN THE PROJECT SITE:

3. I respectfully submit that, the alleged project site is under
quarrying operations since 1999 onwards in three phases for the period of
15.09.1999 to 14.09.2004, 24.03.2007 to 23.03.2012 and the present phase
is valid from 01.03.2022 until 01.03.2027.

4, This application for a rough-stone quarry lease is applied on
21.01.2019 for the grant of a rough-stone quarry lease covering an extent of
1.51.0 hectares in patta lands, specifically S.FNo0.1190/1 (0.56.0 hectares)
and 1191 (0.95.0 hectares), located in Gudalur (West) village, Aravakurichi
Taluk, Karur District. The applied area was subsequently inspected by the

3rd and 4th respondents in the same year.

LITIGATIONS BEFORE HON'BLE HIGH COURT:

5. Following my application, the 1st and 3rd applicant filed writ
petitions at the Hon'ble Madurai Bench of Madras High Court. The 1st
applicant filed W.P.(MD) No0:26683 of 2019 and the 3rd applicant filed
W.P.(MD) No:3587 of 2020. Both petitions sought a prayer to restrain
"respondents 1 to 4 not to grant permission for running quarrying
operation in favour to the 5th respondent in S.F.Nos 1190/1,2, 1191,
1192/2, 1196, 1189/1,2,3 and 1201 situated at pethiyakattu thottam
pullagoundan palayam, C.Gudalur West, Chinnadharapuram,
Aravakurichi Taluk, Karur District." Subsequently, another individual,
Thiru. P. Shanmugam, also preferred a writ petition in W.P.(MD) No0.3699 of
2020.

6. I submit that on 24.01.2020, the Hon'ble High Court issued an
order in W.P.(MD) No.26683 of 2019, stating that "the petitioner may be
called for an enquiry before taking any decision of granting the quarry

lease to the 5th respondent. If any lease is granted to the 5th respondent

P fdl


Mobile User


B

without conducting an enquiry, the same may be challenged by the

petitioner.”

7. I submit that following this, the 1st and 3rd applicants appeared
for an enquiry on 11.11.2020, where they requested additional time. In
response to their request, several opportunities were granted on
30.11.2020, 17.03.2021, 21.04.2021 and 30.04.2021. However, they failed
to appear at these subsequent hearings. Meanwhile, I obtained the
necessary Environmental Clearance, Pollution Certificate and other
required documents. Subsequently, the Deputy Director, Geology and Mining
/ 4th respondent, granted a Rough stone quarry lease via Proceedings in
R.C.N0:40/Kanimam/2019, dated 18.03.2022, subject to three special

conditions and 23 general conditions.

8. In connection with these developments, the Hon'ble High Court
issued an order in W.P.(MD). No0.3587 of 2020 on 14.03.2023. This order
directed the 3rd respondent to conduct a fresh enquiry on 30.03.2023. It
also stipulated that if the 3rd respondent was unable to hold the enquiry on
the said date due to official commitments, both myself and the petitioner
should be informed well in advance of the next hearing date. Furthermore,
the enquiry notice was to be issued to other individuals who had moved the
court by way of writ petition. The order also mandated that Xerox copies of
documents related to the quarry permission granted to me, along with all
requisite documents and permissions obtained, be furnished to the

petitioner in advance.

9. It is submitted that, in Accordance an enquiry notice, along with a
photocopy of the quarry lease proceeding and relevant documents, was
issued via registered post to the 1st applicant (Thiru. R.N. Palanichamy), 3rd
applicant (Thiru. N. Gurudev) and myself on 23.03.2023. An enquiry was
subsequently conducted on 30.03.2023. During this enquiry, the 1st and 3rd
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applicants appeared and submitted their written statements. Their
statements claimed that they had not received the quarry lease documents,
requested that the quarry be inspected by officials, asserted that the
Panchayat president had wrongly named their house as a farmhouse and
stated that the distance between the quarry and their land's fencing was
only 10 (Ten) metres. Additionally, they mentioned that an appeal petition
against the District Environmental Engineer, Tamil Nadu Pollution Control
Board order, was pending disposal before the Hon’'ble National Green
Tribunal. The 3rd applicant's written statement further specified that he
resides in Coimbatore, his land is adjoining to my stone crusher and the dust

emanating from the crusher endangers his cattle and land.

10. I humbly submit that the District Collector, Karur, directed the
Tahsildar, Aravakurichi, to submit a detailed report concerning the
objections raised by Thiru. R.N. Palanichamy and Thiru. N. Gurudev
regarding the quarry lease. The Tahsildar, Aravakurichi, in his report, stated
that Thiru. R.N. Palanichamy's terracotta roof house and cattle shed are
present in S.ENo. 1196 and the quarry lease area in S.ENo. 1191 is 300 feet
away. He also noted that there is no house in S.ENo. 1196 and that this patta
land is used for grazing. The Block Development Officer, K. Paramathi,
reported via letter No. A5/120/2022, dated 07.11.2023, that the houses of
the petitioners, Thiru. R.N. Palanisamy and Thiru. Shanmugam, are not
approved by his office. The Panchayat President further reported that S.No.
248 of Gudalur (West) village was not an approved house site for Thiru. R.N.

Palanisamy and Thiru. P. Shanmugam.

11. I respectfully submit that the applicant repeatedly submitted the
same type of statements and representations. Consequently, the Learned
Government Pleader's opinion was sought via letter Rc.No.
147 /Mines/2022, dated 05.03.2023. In his opinion, conveyed through letter
No. GP/L.0o/1750/2024, dated 11.01.2024, the Government Pleader stated
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that, “upon perusal of my communication and the averments therein, it is
deciphered that the objections are not proven. Therefore, he is of the
considered opinion that there is no legal impediment to proceed further
regarding the granting of the Transit Permit to the lessee in accordance with

law to the 5th respondent.”

12. I respectfully submit that after the completion of the enquiry
process and necessary steps as directed by the Hon'ble High Court, the third
applicant/Thiru. N. Gurudey, filed a contempt petition No. (MD) 387 of 2024
in W.P.(MD) No.3587 of 2020 at the Hon'ble Madurai Bench of Madras High
Court on 13.02.2024. The prayer in this petition was: "So far, the contemnor
has not taken any steps to comply the orders of this Hon'ble High Court.
Since the respondent/contemnor has violated the order of the Hon'ble High

Court in W.P(MD)No0.3587 of 2020 dated 14.03.2023."

13.  Itis humbly submitted that, at the Hon'ble High Court, it was stated
that the respondent/contemnor, the District Collector, had scrupulously
followed the directions and on the stipulated date of 30.03.2023, personal
enquiries were conducted with the contempt petitioner and also with
another petitioner, Thiru. R.N. Palanichamy. Moreover, the District
Collector/first respondent had filed a counter affidavit on 16.07.2024, and
the case is currently pending before the Hon'ble Madurai Bench of Madras

High Court.

14. It is humbly submitted that, the applicants not produced their
house approvals to refute my mining lease under the distance criteria
implications as per the Tamil nadu Minor Mineral Concession rules, 1959
without referring to the fact that the site is under quarrying operations since

1999.

15. The first applicant and his wife, the second applicant and the

earlier co-petitioner, i.e.,, the third applicant, filed the present Original
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Application No. 217 of 2024 at this Hon'ble National Green Tribunal (South
Zone), Chennai. My counter remarks to the grounds furnished by the

applicants are hereby submitted.

Reply to the Grounds raised:

Grounds 'a' to 'd’:

16. The quarry lease was granted to me, under Rule 19(1), 20, 36(1)
and in order to be consistent with 36(1-A) of the Tamil Nadu Minor Mineral
Concession Rules. Specifically, Rule 36(1-A)(c)(iii) stipulates adherence to
a 300-meter radial distance for a stone quarry. The Revenue Divisional
Officer, Karur, has reported that no habitation site or approved layout falls
within the 300-meter radius from the applied area. The Block Development
Officer has also confirmed that there is no approved site within the 300-
meter radius of the quarry lease area. Furthermore, the Panchayat President
reported that the applicant herein Thiru. Palanichamy's house is not an

approved house.

Grounds 'e' to 'h':

17.  The District Collector granted the rough stone lease to me, vide
proceedings in RC.N0.40/Mines/2019, dated 18.03.2022. This lease covers
patta S.F.Nos: 1190/1 (0.56.0 hectares) and 1191 (0.95.0 hectares) of
Gudalur (West), Aravakurichi Taluk in Karur District. This decision was
based on recommendations from Government Officials and relevant
records, as well as statutory clearances, including
SEIAA/TN/F.No.7394/1(a)/E.C. No0.4267/2020, dated 28.07.2020, an
approved Mining Plan and Consent to Establish and Operate granted by the
Tamil Nadu Pollution Control Board. The applicant, without providing any
material evidence, has merely alleged that [ have caused hindrance to the

village people and existing village roads. It is pertinent to note that no
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villager, other than the applicants in this case, has reported any difficulties
due to the transportation of quarried material by me. Additionally, the
Village President has not lodged any complaint regarding damages caused

to the village roads.

Grounds 'i' to 'Kk’:

18.  The applicant has simply reproduced the conditions imposed in
the environmental clearance granted by the State Level Environment
Impact Assessment Authority Letter No.SEIAA-
TN/F.No.7394/1(a)/EC.N0.4267 /2020, dated 28.07.2020. This clearance
came into effect from the date of execution of the lease deed, 18.03.2022.
Periodic verifications by the Assistant Director, Geology and Mining, and the
District Environmental Engineer, TNPCB, are the proper channels to
unearth any violations or breaches of conditions committed by me. The
applicant, without any proof to substantiate his claim, has merely reiterated
the conditions of SEIAA one by one and asserted that they have been
violated. Therefore, the averments made by the applicant are unfruitful and

lack any legal merit.

Grounds'l'to 'n':

19. The applicants are attempting to create a false impression for the
Hon'ble National Green Tribunal, claiming that none of the conditions
imposed by SEIAA on me, have been implemented. This is contrary to the
facts. The District Environmental Engineer, Tamil Nadu Pollution Control
Board, issued consents for Air & Water (Prevention of Pollution) through
proceedings No.F.1463 KAR/RS/DEE/TNPCB/KAR A&W/2021, dated
30.04.2021 to me. The applicants' hypothetical observations, based purely

on their whims and fancies, are not admissible under law.
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Grounds 'o' to 's":

20. The applicants to the Original Application, without any verification
or evidence, have haphazardly presented all the specific conditions of the
environmental clearance granted by SEIAA, such as lighting systems,
provision of safety equipment, working hours and the commencement of
quarrying operations by me. It is a well-known fact that, as per the Tamil
Nadu Minor Mineral Concession Rules, 1959, the lease period commences
from the date of execution of the lease deed. Clearance and the mining plan
become effective from that date. Therefore, the applicants' contention that
the working periods commenced from the date of application, i.e., from the
year 2019 and the non-mining plan period of 2012 as working periods, are

not sustainable under law.

21. Irespectfully submit that the prayer of the applicants is devoid of
merits for the following reasons, which have been addressed at the Hon'ble

National Green Tribunal (SZ), Chennai:

i. A rough stone quarry lease, covering an extent of 1.51.0
hectares in patta S.F.N0.1190/1 and 1191 of Gudalur (West) village,
Aravakurichi Taluk in Karur District, was granted for a period of five
years vide proceedings No.40/Kanimam/2019, dated 18.03.2022. As
per Rule 36C(1) of the Tamil Nadu Minor Mineral Concession Rules,
1959, any person aggrieved by the order may file an appeal with the
District Collector, Karur, within a period of 30 days from the date of
the order. While the applicants preferred litigations in the Hon'ble
Madurai Bench of Madras High Court, they have not filed any appeal

with the District Collector until now.

ii. The State Level Environment Impact Assessment Authority
granted clearance vide Letter No.SEIAA
TN/F.N/No.7394/1(a)/Ec.No.4267/2020, dated 28.07.2020. This
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clearance was advertised in widely circulated Tamil and English
newspapers. The applicants did not file any appeal to the Hon'ble
National Green Tribunal at that time. Their current submission is

belated and based on insignificant grounds.

iii. The prayer for cancellation of CTO order No.2105136814402,
dated 30.04.2021, is also belated.

iv. In these circumstances, it is most humbly prayed that this
Hon'ble Court may be pleased to dismiss the above Original
Application with cost and pass such further or other orders as this
Hon'ble Tribunal may deem fit and proper in the facts and

circumstances of the case and thus render justice.

P fodrt

Solemnly affirmed at Chennai on BEFORE ME

this the 06t day of August, 2025
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BEFORE THE NATIONAL GREEN
TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.217 of 2024
(52)

In the matter of:

R.N.Palanichamy,
S/o. Natchappa Gounder,
and 2 others ..Applicants

- Vs, -

The State of Tamilnadu,

Rep by its Secretary, Industries
Department,

and 5 others ... Respondent(s)

COUNTER AFFIDAVIT FILED BY THE
STH RESPONDENT

M/s. G. Vignesh (5568/2021)

G. Stanly Hebzon Singh(3087/2009)
V. Anantha Krishnan (1031/2024)
COUNSEL FOR 5TH RESPONDENT

No.68/98, Leelavathi Building,

East Wing, Chamber “D”,2nd Floor,
Armenian Street, Chennai-600 001.
PH: 9597435955

Email: vigneshganesan55@gmail.com
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Thiru.R.VIJAYABASKARAN, ME,M.B.A., STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY (i/c) ASSESSMENT AUTHORITY - TAMIL NADU
3rd Floor, Panagal Maaligai,

No.1 Jeenis Road, Saidapet,

Chennai-15.

Phone No.044-24359973

Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE
Lr. No.SEIAA-TN/F.No.7394/1(a)/EC.N0:4267/2020 dated: 28.07.2020

To
Thiru.P.Senthilvel
Pullagoundampalayam
Periyamathiyagudalur Post
Aravakurichi Taluk
Karur District - 639 206
Sir/Madam,
Sub:  SEIAA-TN - Proposed Rough Stone & Gravel Quarry over an Extent of 1.51.0Ha
at S.F.No. 1190/1 & 1191 in Gudalur (West) Village, Aravakurichi Taluk, Karur
District by Thiru. P.Senthilvel - issue of Environmental Clearance — Reg.
Ref: 1. Your Application for Environmental Clearance dated: 28.01.2020
2. Minutes of the 157" SEAC meeting held on 20.06.2020
3. Minutes of the 385" SEIAA meeting held on 28.07.2020

Details of Minor Mineral Activity:-

This has reference to your application first cited. The proposal is for obtaining
Environmental Clearance for mining/quarrying of minor minerals based on the particulars

furnished in your application as shown below.

1 | Name of Project Proponent and address Thiru.P.Senthilvel
Pullagoundampalayam
Periyamathiyagudalur Post
Aravakurichi Taluk

MEMBER SECRETARY

/%/“ SEIAA-TN
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Lr. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267/2020 dated:28.07.2020

SEIAA-TN

Karur District - 639 206

Location of the Proposed Activity

Survey Number

1190/1 & 1191

Latitude and Longitude

10°53°06.25"N to 10°53°10.09"N
77°49°39.16” E to 77 49°45.52” E

Village Gudalur (West)
Taluk Aravakurichi
District Karur
Proposed Activity

i.  Minor mineral

Rough Stone & Gravel

ii.  Mining Lease Area 1.51.0Ha
iii.  Approved quantity 172285cu.m of Rough Stone &
18216cu.m of Gravel
iv.  Depth of Mining 37m
v.  Type of mining Opencast Mechanized Mining
vi.  Category(B1/B2) B2
vii. Precise area communication approved | Na.Ka.No.40/Kanimam/2019, dated:
by the District Collector with date 05.09.2019
viii. Mining plan approval by l%—p_u“t; Rc. No.803/Mines/2019, dated:
Director of Geology and Mining, Karur | 06.09.2019
ix.  Mining period 5 Years

Whether Project area attracts any General
conditions specified in the EIA notification,
2006 as amended:-

Not attracted. Affidavit furnished.

Man Power requirement per day:

22 Employees

Utilities

i.  Source of Water :

Water Vendors & Tankers supply

Page 2 of 19
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Lr. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267/2020 dated:28.07.2020 SEIAA-TN
ii.  Quantity of Water Requirement in 3.43 KLD
KLD:
a. Domestic & Drinking purpose 0.76 KLD
b. Green Belt & Dust Suppression 2.67 KLD
iii.  Power Requirement:
a. Domestic Purpose TNEB

b. Industrial purpose

142624 Liters of HSD

7 | Cost
i.  Project Cost Rs. 32.41 Lakhs
ii. EMP Cost Rs. 3.80 Lakhs
8 | Validity:

the mining lease.

This Environmental Clearance is granted for the production of 172285cu.m of Rough

Stone & 18216cu.m of Gravel for the period of 5 Years from the date of execution of

The Proponent has furnished affidavit in Hundred Rupees stamp paper attested by the

Notary stating that

I, Thiru.P.Senthilvel, Pullagoundampalayam, Periyamathiyagudalur Post, Aravakurichi

Taluk, Karur District - 639 206, solemnly declare and sincerely affirm that:

[ have applied for getting Environmental Clearance to SEIAA, Tamil Nadu for mining

lease for mining of Rough Stone & Gravel Quarry over an Extent of 1.51.0Ha at S.F.No. 1190/1
& 1191 in Gudalur (West) Village, Aravakurichi Taluk, Karur District, Tamil Nadu.

1. I swear to state and confirm that within 10km area of the mine site, I have applied for

Environmental Clearance, none of the following in situated.

a. Protected areas notified under the Wild Life (Protection) Act, 1972.

b. Critically polluted areas as notified by the Central Pollution Control Board constituted

under Water (Prevention and Control of Pollution) Act, 1974.

¢. Eco— Sensitive areas as notified.

d. Interstate boundaries within 10km radius from the boundary of the proposed site.

Page 3 of 19
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Lf. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267/2020 dated:28.07.2020

(i

SEIAA-TN

z

commencement of the quarrying activities.

I will complete the following Corporate Environment responsibility (CER) activities before

Project Cost CER Cost
CER Activity (Rs. In Lakhs) | 2.0% of project
cost
(Rs. In Lakhs)

Plantation will be carried out in the Gudalur 36.22 0.725
(West) Village road.
If we are instructed by PWD/competent bodies
to desilt the water bodies nearby. We assure to
spend out CER cost for desilting/strengthing the
bunds of the nearby water bodies etc. at around
2.0% from the total project cost
Total cost Allocation 36.22 0.725

3. The total area of following quarries located within 500m radius from the periphery of our

quarry site details as shown below:

Existing quarries

Lessee

S.F.No.

S.No. | Name of the applicant/ | Name of the Village | Extent in | Remarks

Lessee & S.F.No. Hectre
Nil

Present proposed quarries

S.No. | Name of the applicant/ | Name of the Village & | Extent in | Remarks
Lessee SiENe. Hectre

1 Thiru.P.Senthilvel Gudalur(West) Village 155120 Proposed

1190/1 & 1191
Expired and Abandoned quarries
S.No. |Name of the applicant/ | Name of the Village & | Extent in | Remarks

Hectre

Nil

There will not be hindrance or disturbance to the people living no enrouted / nearby our

quarry site while transporting the mineral our material and due to quarrying activities.
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Lr. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267/2020 dated:28.07.2020 SEIAA-TN

5. There is no approved habitation within 300m radius from the periphery of our quarry.

6. | swear that afforestation will be carried out during the course of mining operation and
maintained.

7. The required insurance will be taken in the name of the labourers working in my quarry site.

8. The approach road from the main road to quarry is already exists and same will be
maintained in good condition for the haulage of quarry materials and machineries.

9. I will not engage any child labour in my quarry site and I aware that engaging child labour is
punishable under the law.

10. All types of safety / protective equipments will be provided to all the labourers working in

Ll

my quarry.
There is no permanent structures, temples, etc., are located within 500m radius from the
periphery of my quarry.

I ensure to do all the social and Environment commitment as mentioned in the Mining

Plan to the best of my knowledge.

Details of 500M radius Proposed quarry:

The Project Proponent has submitted a copy of the letter obtained from the Deputy

Director, Department of Geology & Mining, Karur District in his letter Rc.No.40/Mines/2019

dated: 06.09.2019 has stated that the details of other quarries (Proposed / Existing / Abandoned

Quarries) within a radius 500m from the boundary of the proposed quarry site as follows:

Page § of 19

Existing quarries

S.No. | Name of the applicant/ | Name of the Village | Extent in | Remarks
Lessee & S.F.No. Hectre

Nil

Present proposed quarries

S.No. | Name of the applicant/ | Name of the Village & | Extent in | Lease status
Lessee S.F.No. Hectre

[ Thiru.P.Senthilvel Gudalur(West) Village 1.SEOD Proposed
1190/1 & 1191

Expired and Abandoned quarries

> \ 54
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Lr. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267/2020 dated:28.07.2020 SEIAA-TN

S.No. | Name of the applicant/ | Name of the Village & | Extent in | Remarks

Lessee S.F.No. Hectre

Nil

Appraisal by SEAC:-
The project proposal was placed in the 157" SEAC meeting held on 20.06.2020. Based on the

presentation made by the proponent and the documents furnished, the committee decided to

recommend the proposal for grant of Environmental Clearance to SEIAA with restricted to a

ultimate depth of mining of 37 m from the ground level leaving the last bench of 5m depth as

accepted by the proponent and accordingly the production quantity of rough stone is restricted

to 172285 Cu.m subject to the following conditions in addition to normal conditions:

1k
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Groundwater level and quality should be monitored once in six months in few wells
around the quarry and the record should be maintained and annual report should be
submitted to the TNPCB.

After mining is completed, proper levelling should be done by the Project proponent &
Environmental Management Plan furnished by the Proponent should be strictly followed.
The proponent should erect fencing all around the boundary of the proposed area with
gates as per the conditions and shall furnish the photographs/map showing the same
before obtaining the CTO from TNPCB.

The Project proponent shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna
etc.

A Proper barrier for reducing the Noise level and to combat the dust pollution shall be
established like providing Green Belt along the boundary of the quarrying site, etc. and to
prevent dust pollution, suitable working methodology needs to be adopted taking wind
direction into consideration.

The operation of the quarry should not affect the agriculture activities & water bodies

near the project site.

MEMBER SECRETARY
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Lr. No.SEIAA-TN/F.No.7394/1(a)/ EC.No: 4267/2020 dated:28.07.2020 SEIAA-TN

7. Transportation of the quarried materials shall not cause any hindrance to the Village
people/Existing Village road.

8. The Project Proponent shall comply with the mining and other relevant rules and
regulations where ever applicable.

9. The proponent shall develop adequate green belt with native species on the periphery of
the mine lease area before commencement of the mining activity, in consultation with
DFO of the concern district/agriculture university.

10. The quarrying activity shall be stopped if the entire quantity indicated in the Mining plan
is quarried even before the expiry of the quarry lease period and the same shall be
monitored by the District Authorities.

11. The recommendation for the issue of Environmental Clearance is subject to the outcome
of the Hon’ble NGT, Principal Bench, New Delhi in O.A No.186 of 2016
(M.A.No0.350/2016) and O.A. N0.200/2016 and O.A.No0.580/2016 (M.A.No.1182/2016)
and 0.A.No.102/2017 and 0.A.No0.404/2016 (M.A.No.
758/2016,M.A.N0.920/2016,M:A :No:11122/2016;, M.A.No.12/2017 & M.A. No.
843/2017) and O.A.No0.405/2016 and O.A.No.520 of 2016 (M.A.No. 981 /2016,
M.A.No0.982/2016 & M.A.N0.384/2017). |

12. Prior clearance from Forestry & Wild Life including clearance from committee of the
National Board for Wild life as applicable shall be obtained before starting the quarrying
operation, if the project site attracts the NBWL clearance.

13. To ensure safety measures along the boundary of the quarry site, security guards are to be
posted during the entire period of mining operation.

14. The mine closure plan submitted by the project proponent shall be strictly followed after
the lapse of the mine.

15. The CER fund of Rs 0.75 lakhs (2% from the total project cost) shall be utilized for
improving sanitation facility, green belt development to Govt. School in Gudalur (West)
as per proposal and as per Office Memorandum of MoEF& CC dated 01.05.2018 before
obtaining the CTO from TNPCB.

MEMBER SECRETARY
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16. The project proponent shall provide bio fencing (tree plantation) all along the boundary

of the mining lease area before commencement of the mining operation in order to

minimize the air pollution

Discussion by SEIAA and the Remarks:-

The proposal was placed before the SEIAA in its 385" Meeting held on 28.07.2020. After

detailed discussion the Authority decided to issue Environment Clearance subject to following

condition in addition to General conditions:

L

Page 8 of 19

As recommended by SEAC the ultimate depth of mining is restricted to 37 m from the
ground level leaving the last bench of 5m depth as accepted by the proponent and

accordingly the production quantity of rough stone is restricted to 172285 Cu.m.

Groundwater level and quality should be monitored once in six months in a few wells
around the quarry and the record should be maintained and annual report should be
submitted to the TNPCB.

After mining is completed, proper levelling should be done by the project proponent&
environmental management plan furnished by the project proponent should be strictly

followed.

The project proponent shall provide the fencing around the boundary of the proposed
area and shall furnish the photocopies of the same before obtaining the CTO from
TNPCB.

The project proponent shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition that is fit for the growth of fodder, flora,

fauna etc.

A proper barrier for reducing the noise level and to combat the dust pollution shall be
established like providing green belt along the boundary of the quarrying site, etc. and to
prevent dust pollution, the suitable working methodology needs to be adopted

considering wind direction.

The operation of the quarry should not affect the agriculture activities & water bodies

MEMBE CRETARY
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near the project site.

8. Transportation of the quarried materials shall not cause any hindrance to the Village

people/Existing Village road.

9. The project proponent shall comply with the mining and other relevant rules and

regulations where ever applicable.

10. The project proponent shall develop an adequate green belt with native species on the
‘periphery of the mine lease area before the commencement of the mining activity, in

consultation with DFO of the concerned district/agriculture university.

11. The quarrying activity shall be stopped if the total quantity indicated in the Approved
Mining plan is quarried even before the expiry of the quarry lease period and the same
shall be monitored by the District Authorities.

12. The recommendation for the issue of Environmental Clearance is subject to the outcome
of the Hon’ble NGT, Principal Bench, New Delhi in O.A No.186 of 2016
(M.A.N0.350/2016) and O.A. No0.200/2016 and O.A.No0.580/2016 (M.A.No.1182/2016)
and 0.A.No.102/2017 and 0.A.No.404/2016 (M.A.No.
758/2016,M.A.N0.920/2016,M.A.No.1122/2016, M.A.No.12/2017 & M.A. No.
843/2017) and O.A.N0.405/2016 and O.A.No.520 of 2016 (M.A.No. 981 /2016,
m.a.n0.982/2016 & m.a.no.384/2017).

13. Prior clearance from forestry & wildlife including clearance from the committee of the
national board for wildlife as applicable shall be obtained before starting the quarrying

operation, if the project site attracts the NBWL clearance

14. To ensure safety measures along the boundary of the quarry site, security guards are to

be posted during the entire period of the mining operation.

15. The mine closure plan submitted by the project proponent shall be strictly followed after

the lapse of the mine.

16. The CER fund of Rs 0.75 lakhs (2% from the total project cost) shall be utilized for
improving sanitation facility, green belt development to Govt. School in Gudalur (West)

as per proposal and as per Office Memorandum of MoEF& CC dated 01.05.2018 before

MEMBER SECRETARY
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obtaining the CTO from TNPCB.

17. The project proponent shall provide bio fencing (tree plantation) all along the boundary
of the mining lease area before commencement of the mining operation in order to
minimize the air pollution

Part-A: Conditions to be Complied before commencing mining operations:-

1. The project proponent shall advertise in at least two local newspapers widely circulated
in the region, one of which shall be in the vernacular language informing the public that
I.  The project has been accorded Environmental Clearance.
II.  Copies of clearance letters are available with the Tamil Nadu Pollution Control
Board.
III.  Environmental Clearance may also be seen on the website of the SEIAA.

IV.  The advertisement should be made within 7 days from the date of receipt of the

clearance letter and a copy of the same shall be forwarded to the SEIAA.

2. Mining activity should be reviewed by the District Collector after three years and decide
for further extension. 7

3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are
located within 10 Km from the proposed project site.

4. The project proponent shall comply the conditions laid down in the Section V, Rule 36 of
Tamil Nadu Minor Minerals Concession Rules 1959.

5. A copy of the Environment Clearance letter shall be sent by the proponent to the
concerned Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban
Local Body and the Local NGO, if any, from whom suggestions/ representations, if any,
were received while processing the proposal. The clearance letter shall also be put on the
website of the proponent and also kept at the site, for the general public to see.

6. Quarry lease area should be demarcated on the ground with wire fencing to show the
boundary of the lease area on all sides with red flags on every pillar shall be erected
before commencement of quarrying.

7. The proponent shall ensure that First Aid Box is available at site.

8. The excavation activity shall not alter the natural drainage pattern of the area.

MEMBER SECRETARY

SEIAA-TN
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9. The excavated pit shall be restored by the project proponent for useful purposes.

10. The proponent shall quarry and remove only in the permitted areas as per the approved
Mining Plan details.

11. The quarrying operation shall be restricted between 7AM and 5 PM.

12. The proponent shall take necessary measures to ensure that there shall not be any adverse
impacts due to quarrying operation on the nearby human habitations, by way of pollution
to the environment.

13. A minimum distance of 50mts. from any civil structure shall be kept from the periphery
of any excavation area.

14. The mined out pits should be backfilled where warranted and area should be suitably
landscaped to prevent environmental degradation. The mine closure plan as furnished in
the proposal shall be strictly followed with back filling and tree plantation.

15. Wet drilling method is to be adopted to control dust emissions. Delay detonators and
shock tube initiation system for blasting shall be used so as to reduce vibration and dust.

16. Drilling and blasting shall be done only either by licensed explosive agent or by the
proponent after obtaining required approvals from Competent Authorities.

17. Blasting shall be carried out after announcing to the public adequate through public
address system to avoid any accident.

18. A study has to be conducted to assess the-optimum blast parameters and blast design to
keep the vibration limits less than prescribed levels and only such design and parameters
should be implemented while blasting is dﬂone. Periodical monitoring of the vibration at
specified location to be conducted and records kept for inspection.

19. The Proponent shall take appropriate measures to ensure that the GLC shall comply with
the revised NAAQ norms notified by MoEF& CC, Gol on 16.11.2009.

20. The following measures are to be implemented to reduce Air Pollution during
transportation of mineral

i.  Roads shall be graded to mitigate the dust emission.
ii.  Water shall be sprinkled at regular interval on the main road and other service
roads to suppress dust

21. The following measures are to be implemented to reduce Noise Pollution

MEMBER SECRETARY
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i.  Proper and regular maintenance of vehicles and other equipment

ii.  Limiting time exposure of workers to excessive noise.

iii.  The workers employed shall be provided with protection equipment and earmuffs
etc.

iv.  Speed of trucks entering or leaving the mine is to be limited to moderate speed of
25 kmph to prevent undue noise from empty trucks.

v.  All noise generating machinery the compressor, generator to be enclosed in
acoustic enclosure so as to reduce noise in working area.

22. Measures should be taken to comply with the provisions laid under Noise Pollution
(Regulation and Control) (Amendment) Rules, 2010, dt: 11.01.2010 issued by the
MoEF& CC, Gol to control noise to the prescribed levels.

23. Suitable conservation measures to augment groundwater resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB. Suitable
measures should be taken for rainwater harvesting.

24. Permission from the competent authority should be obtained for drawl of ground water, if
any, required for this project.

25. Topsoil, if any, shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

26. The following measures are to be adopted to control erosion of dumps:-

i.  Retention/ toe walls shall be provided at the foot of the dumps.
ii.  Worked out slopes are to be stabilized by planting appropriate shrub/ grass species on
the slopes.

27. Waste oils, used oils generated from the EM machines, mining operations, if any, shall be
disposed as per the Hazardous& other wastes (Management, and Trans Boundary
Movement) Rules, 2016 and its amendments thereof to the recyclers authorized by
TNPCB.

28. Concealing the factual data or failure to comply with any of the conditions mentioned
above may result in withdrawal of this clearance and attract action under the provisions

of Environment (Protection) Act, 1986.
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29. Rain water harvesting to collect and utilize the entire water falling in land area should be
provided.

30. Rain water getting accumulated in the quarry floor shall not be discharged directly to the
nearby stream or water body. If it is to be let into the nearby water body, it has to be
discharged into a silt trap on the surface within the lease area and only the overflow after
allowing settling of soil be let into the nearby waterways. The silt trap should be of
sufficient dimensions to catch all the silt water being pumped out during one season. The
silt trap should be cleaned of all the deposited silt at the end of the season and kept ready
for taking care of the silt in the next season.

31. The lease holder shall undertake adequate safeguard measures during extraction of
material and ensure that due to this activity, the hydro-geological regime of the
surrounding area shall not be affected. Regular monitoring of ground water level and
quality shall be carried out around the mine lease area during the mining operation. If at
any stage, if it is observed that the groundwater table is getting depleted due to the
mining activity; necessary corrective measures shall be carried out. District
Collector/mining officer shall ensure this.

32. No tree-felling shall be done in the leased area, except only with the permission from
competent Authority.

33. To take up environmental monitoring of the proposed quarry site before, during and after
the mining activities including vibration study data, water, air & flora/fauna environment,
slurry water generated/disposed and method of disposal, involving a reputed academic
Institution.

34. 1t shall be ensured that the total extent of nearby quarries(existing, abandoned and
proposed) located within 500 meter radius from the periphery of this quarry is not
exceeding 5 hectares within the mining lease period of this application.

35. It shall be ensured that there is no habitation is located within 300 meter radius from the
periphery of the quarry site and also ensure that no hindrance will be caused to the people
of the habitation located within 300m radius from the periphery of the quarry site.

36. Free Silica test should be conducted and reported to TNPCB, Department of Geology and
Mining and Regional Director, MoEF& CC, GOI.

MEMBER SECRETARY
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3

~

. Air sampling at intersection point should be conducted and reported to TNPCB,
Department of Geology and Mining and Regional Director, MoEF& CC, GOI.

38. Bunds to be provided at the boundary of the project site.

39. The project proponent shall undertake plantation/afforestation work by planting the
native species on all side of the lease area at the rate of 400/Ha. Suitable tall tree saplings
should be planted on the bunds and other suitable areas in and around the work place.

40. Floor of excavated pit to be levelled and sides to be sloped with gentle slope (Except for
granite quarries) in the mine closure phase.

41. The Project Proponent shall ensure a minimum of 2.5% of the annual turnover will be
utilized for the CSR Activity

42. The Project Proponent shall provide solar lighting system to the nearby villages.

43. Earthen bunds and barbed wire fencing around the pits with green belt all along the
boundary shall be developed and maintained.

44. Safety equipments to be provided to all the employees.

45. Safety distance of 50m has to be provided in case of railway, reservoir, canal/odai

46. The Assistant/Deputy Director, Department of Geology & mining shall ensure that the
proponent has engaged the blaster with valid Blasting license/certificate obtained from
the competent authority before execution of mining lease.

47. The proponent shall furnish the Baseline data covering the Air, Water, Noise and land
environment quality for the proposed quarry site before execution of mining lease.

48. The proponent shall erect the pillars in accordance with the Rules for depicting GPS
details in the earmarked boundary of the quarry site to monitor electronically before
execution of mining.

49. The proponent has to provide insurance protection to the workers in the case of existing
mining or provide the affidavit in case of fresh lease before execution of mining lease.

50. The proponent has to display the name board at the quarry site showing the details of
Proponent, lease period, extent, etc., with respect to the existing activity before execution
of mining.

51. Heavy earth machinery equipments if utilized, after getting approval from the competent

authority.

MEMBER SECRETARY
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52.The Proponent shall ensure that the project activity including blasting, mining
transportation etc should in no way have adverse impact to the other forests, such as
reserve forests and social forests, tree plantation and bio diversity, surrounding water
bodies etc.

53. The proponent shall provide Green Belt development at the rate of not less than 400
trees/Hectare. The tree saplings shall be not less than 3m height.

54. The fugitive emissions should be monitored during the mining activity and should be
reported to TNPCB once in a month and the operation of the quarry should no way
impact the agriculture activity & water bodies near the project site.

55. All the commitment made by the project proponent in the proposal shall be strictly
followed.

56. The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining
activities and restore the land to a condition which is fit for growth of fodder, flora, fauna
etc.

57. The Project proponent has to strictly comply the outcome/direction of the Hon’ble NGT,
Principle Bench, New Delhi in the O.A No.186 of 2016 (M.A.No.350/2016), O.A.
N0.200/2016, O.A.N0.580/2016 (M.A.No.1182/2016), O.A.N0.102/2017, O.A.No.404/
2016 ( M.A.No. 758/2016, M.A. No. 920 /2016, M.A.No.1122/2016, M.A.No. 12/2017
& M.ANo0.843/2017), O.A.No0.405/2016 and O.A.No.520 of 2016 (M.A.No.981/2016,
M.A.No0.982/2016 & M.A.N0.384/2017).

58. All the condition imposed by the District Collector, Karur Na.Ka.No.40/Kanimam/2019,
Dated: 05.09.2019 should be strictly followed.

59. The EMP Cost shall be deposited in a nationalized bank by opening separate account and
head wise expense statement shall be furnished to TNPCB with a copy to SEIAA
annually.

60. The proponent should strictly comply with, Tamil Nadu Government Order (Ms) No.84
Environment and forests (EC.2) Department dated 25.06.2018 regarding ban on one time
use and throw away plastics irrespective of thickness with effect from 01.01.2019 under

Environment (Protection) Act, 1986.
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61.

62.

If there is any change in the production or lease area application for amendment has to be
submitted to SEIAA for further approval.
A detailed post-COVID health management plan for workers as per ICMR and MHA

guidelines or the State Govt. guideline may be followed.

Part B: General Conditions:

1.

10.

Page 16 of 19

EC is given only on the factual records, documents and the commitment furnished in non
Judicial stamp paper by the proponent.

The Proponent shall obtain the Consent from the TNPC Board before commencing the
activity.

No change in mining technology and scope of working should be made without prior
approval of the SEIAA, Tamil Nadu.

No change in the calendar plan including excavation, quantum of mineral (minor
mineral) should be made.

Effective safeguard measures, such as regular water sprinkling shall be carried out in
critical areas prone to air pollutior?and having high levels of particulate matter such as
loading and unloading point and all transfer points. Extensive water sprinkling shall be
carried out on haul roads. It should be ensured that the Ambient Air Quality parameters
conform to the norms prescribed by the Central Pollution Control Board in this regard.
Effective safeguards shall be adopted against health risks on account of breeding of
vectors in the water bodies created due to excavation of earth.

A berm shall be left from the boundary of adjoining field having a width equal to at least
half the depth of proposed excavation.

Loading and unloading areas including all the transfer points should also have efficient
dust control arrangements. These should be properly maintained and operated.

Vehicular emissions shall be kept under control and be regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles
carrying the mineral shall not be overloaded.

Access and haul roads to the quarrying area should be restored in a mutually agreeable

manner where these are considered unnecessary after extraction has been completed.
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11. All Personnel shall be provided with protective respiratory devices including safety
shoes, masks, gloves etc. Supervisory people should be provided with adequate training
and information on safety and health aspects. Occupational health surveillance program
of the workers should be undertaken periodically to observe any contractions due to
exposure to dust and take corrective measures, if needed.

12. Periodical medical examination of the workers engaged in the project shall be carried out
and records maintained. For the purpose, schedule of health examination of the workers
should be drawn and followed accordingly. The workers shall be provided with personnel
protective measures such as masks, gloves, boots etc.

13. Workers/labourers shall be provided with facilities for drinking water and sanitation
facility for Female and Male separately.

14. The project proponent shall ensure that child labour is not employed in the project as per
the sworn affidavit furnished.

15. The funds earmarked for environmental protection measures should be kept in separate
account and should not be diverted for other purpose. Year wise expenditure should be
reported to the Ministry of Environment and Forests and its Regional Office located at
Chennai.

16. The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

17. This Environmental Clearance does not imply that the other statutory / administrative
clearances shall be granted to the project by the concerned authorities. Such authorities
would be considering the project on merits and be taking decisions independently of the
Environmental Clearance

18. The SEIAA, Tamil Nadu may alter/modify the above conditions or stipulate any further
conditions in the interest of environment protection.

19. The SEIAA, Tamil Nadu may cancel the Environmental Clearance granted to this project
under the provisions of EIA Notification, 2006, at any stage of the validity of this

Environmental Clearance, if it is found or if it comes to the knowledge of this SEIAA,

MEMBER SECRETARY
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TN that the project proponent has deliberately concealed and/or submitted false or
misleading information or inadequate data for obtaining the Environmental Clearance.

20. Failure to comply with any of the conditions mentioned above may result in withdrawal
of this clearance and attract action under the provisions of the Environment (Protection)
Act, 1986.

21. The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Contro] of Pollution) Act, 1974, the Air (Prevention & Control of
Pollution) Act, 1981. the Environment (Protection) Act, 1986. the Public Liability
Insurance Act, 1991, along with their amendments, Minor Minera] Conservation &
Development Rules, 2010 framed under MMDR Act 1957, National Commission for
protection of Child Right Rules, 2006, Wildlife Protection Act, 1972, Forest
Conservation Act, 1980, Biodiversity Conservation Act, 2016, the Biological Diversity
Act, 2002 and Biological diversity Rules, 2004 and Rules made there under and also any
other orders passed by the Hon’ble Supreme Court of India/Hon’ble High Court of
Madras and any other Courts of Law relating to the subject matter.

22. Any other conditions stipulated by other Statutory/Government authorities shall be
complied. '

23. Any appeal against this Environmental Clearance shall lie with the Hon’ble National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of
the National Green Tri bunal Act, 2010,

24. The Environmental Clearance is issued based on the documents furnished by the project
proponent. In case any documents found to be incorrect/not in order at a later date the

Environmental Clearance issued to the project will be deemed to be revoked/ cancelled.

MEMBE%%CRETARY

SEIAA-TN
Copy to:

I. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
2. The Additional Chief Secretary to Government, Environment and Forests Department,
Tamil Nadu.
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3. The Additional Chief Secretary, Industries Department, Tamil Nadu.
4. The Additional Principal Chief Conservator of Forests, Regional Office (SZ), 34, HEPC
Building, 1°& 2" Eloor, Cathedral Garden Road, Nungambakkam, Chennai — 34.
5. The Chairman, Central Pollution Control Board, PariveshBhawan, CBD-Cum-Office
Complex, East Arjun Nagar, New Delhi-110 032.
. The Chairman, TNPC Board, 76, Mount Salai,Guindy, Chennai-32
. The District Collector, Karur District

. The Commissioner of Geology and Mines,Guindy,Chennai-32

o S > QUEE I = o

. EI Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.

10. Spare.
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The Proceedings of the Deputy Director, Department of Geology and Mining, Karur

R.C. No.40/Mines/2019,

W (OVW‘N)\W("\BT)

/Translated Copy/

PRESENT: Dr.P. Jayapal, M.Sc., Ph.D.,

Sub:

Ref:

ORDER:

In the reference1® cited, Thiru.P.Senthilvel have applied for quarry lease for
quarrying Rough Stone and Gravel in S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect)

Over an extent of 1.51.0 Hectare of patta land in Gudalaur(West) Village, Aravakurichi

Mines and Minerals — Karur District — Aravakurhichi Taluk —
Gudalaur (West) Village - Patta land in
S.F.N0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an
extent of 1.51.0 Hectare — application preferred by P.
Senthilvel, quarry lease granted for five years to quarry
Roguhstone and gravel order issued — Regarding.

1. Application of Thiru.P.Senthilvel, S/o.K.Palanivel,
Pullagoundampalayam, Periyamathiyagudalur Post,
Aravakurichi Taluk, Karur District, dated: 21.01.2019.

N

This Office even number letter dated: 21.01.2019.

3. The Revenue Divisional Officer, Karur letter
RcNo.A1/0463/2019, dated :28.08.2019.

4. The Deputy Director, Geology and Mining, Karur
inspection report dated:05.09.2019.

5. This Office even number Memo dated:05.09.2019.

6. The Deputy Director, Geology and Mining, Karur Mining
Plan approved letter No0.40/Mine/2019, dated:
06.09.2019

7. Hon’ble Madurai Bench of Madras High Court, Madurai
W.P.(MD) No.26683/2019 filed by
Thiru.R.N.Palanisamy, W.P.(MD)No.3584/2020 filed by
Thiru.N.Gurudevandc W.P.(MD) No0.3699/2020 filed by
Thiru. P.Shanmugam.

8. State Environmental Impact Assessment Authority’s

order copy No. SEIAA-
TN/F.N/No.7394/1(a)/EC.N0.4267/2020, Dated:
28.07.2020

Taluk, Karur District for a period of five years.

Dated: 19-03. 2022
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2) The applicant submitted the application with an application fee of Rs.1500/-
remitted at State Bank of India, Thanthoni Branch vide Challan No.22, dated:21.01.2019.
Furthermore, the petitioner has submitted a certificate and copies of village accounts

proving that there is no pending income tax or mineral tax to be paid.

3) A report was requested from the Revenue Divisional officer, Karur through the
letter seen in the reference 2 cited, to inspect the area where the applicant applied the

license for Roughstones and gravel.

4) The Revenue Divisional Officer, Karur and the Deputy Director, Geology and
Mines, Karur have inspected the land in which the applicant has sought a license to quarry

Rough stone and gravel are submitted a report.

5) In the reference 3" cited, the Revenue Divisional office, Karur Report found in
Appendix 3, it is stated that the land in Karur District, Aravakurhichi Taluk — Gudalaur
(West)Village of Patta land in S.F.No0s.1190/1(0.56.0 hect) and 1191(0.95.0 hect) Over an
extent of 1.51.0 Hectares, in the village records called as Royathwari Punjai and it is
belongs to Thiru. Senthilvel S/o. P. Palanivel as per Patta No. 1032 of Gudalur West

Village, and that the above lands belong to the Ryathu Punjai category.

The four boundary details for S.F.No. 1190/1 are as follows,

1 S.F. No. 1191 South of Senthilvel Patta Land

2 S.F. No. 1188 West of the carriageway

3 S.F. No. 1190/2,3 Senthilavel and Subramani are located north of the Patta land.

4 S.F. No. 1197 East of Senthilvel Patta Land
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The four boundary details for S.F.No. 1191 are as follows,

1 S.F. No. 1196, 1192 Palaniswami and Tamilkodi are located
south of the Patta land.

2 | S.F. No. 1188 West of the carriageway

3 North and East of S.F. No. 1190/1 Senthilavel Patta Land

The S.F. No. 1190/1 has a hect 0.56.0 ares and S.F. No. 1191 has a hect 0.95.0
ares Total hect 1.51.0 ares. In the field inspection of the proposed land numbers, the
boundaries have been defined and boundary stones have been planted at the places where
the quarry lease license is sought. It is stated that there are no rare trees, historical
monuments and places of worship in these lands, and this land is not under the Land Limit
Act or the Land Reforms Act. No high/low voltage power lines pass through these lands,
and there is no cemetery, educational institution, etc. near the proposed land. There are no
approved houses or villages within a distance of about 300 meters from the boundary of
these fields, in the report of the Tashildar, Aravakurichi, Gudalur West Village, S.F.No.
1190/1, 0.56.0 acres and S.F.No. 1191, 0.95.0 acres, totaling 0.95.0 acres; There is no
objection to the grant of quarry lease license to Mr. Senthilvel, T/P. Palanivel for quarrying
Roughstones/gravel for 5 years in an area of 1.51.0 acres. Further, the grant of quarry lease
license there is no objection received from the public and local person also published in the
‘A1’ of concerned village. Karur District, Aravakurichi Taluk, Gudalur (west) Village S.F Nos.
1190/1 (0.56.0 Hectares) and 1191 (0.95.0 Hectares) totaling 1.51.0 Hectares; The
Revenue Divisional Officer, Karur District, Aravakurichi Taluk, Gudalur West Village,
S.F.No. 1190/1, Over an extent 0.56.0 acres and S.F. No. 1191, Over an extent 0.95.0
acres, Over an extent 1.51.0 acres, has been advised that a lease for quarrying

Roughstone and gravel for a period of 5 years to Mr. Senthilvel, S/o.P. Palanivel.
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6. The Deputy Director of Geology and Mines, Karur, has given the following filed

inspection report.

Karur District, Aravakurichi Taluk, Gudalur West Village, S.F No. 1190/1- The grey
soil is 1 to 2 meters thick. The rock in this area is of the ‘Charnockite’ type. This rock can be
used to produce aggregate, gravel, soling etc. The Charnockite type rock deposits in the
above application area are suitable for the production of Rough stone and gravel. It is
recommended that the quarrying should be carried out with a safety distance of 10 meters
from the south-west going Carttrack in the east of the application area and a safety distance
of 50 meters from the low voltage power line going east and west on the south side and an
unauthorized farm house located about 80 meters away on the north side; It is
recommended that a lease of Roughstone/gravel quarry for 5 years under Rule No. 19 (1)
and 20 and 22 of the Tamil Nadu Minor Mineral Concession Rules, 1959 may be granted

subject to the following conditions.

The four boundary details for S.F.No. 1190/1 are as follows,

North | S.F.No. 1191 South of Senthilvel Patta Land

South | S.F.No. 1190/2,3 Senthilavel and Subramani are located north
of the Patta land.

East | S.F. No. 1188 West of the carriageway

West | S.F. No. 1197 East of Senthilvel Patta Land

The four boundary details for S.F. no. 1191 are as follows,

North | S.F. No. 1196, 1192 Palaniswami and Tamilkodi are located
south of the Patta land.

South | S.F. No. 1190/1 Senthilavel Patta Land

East | S.F. No. 1188 West of the carriageway

West | S.F. No. 1191 South of Senthilvel Patta Land
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The Deputy Director (Minerals) has informed that there are the following
quarries within a radius of 500 meters around the application area.
The District Lease
Lease Name Village S.F.No Extent Collector Period
Rc.No & date
There is no other quarry except the application field.
P. Senthilvel,
S/o.K. Palanivel,
Pullakakundanpalayam, o
Poiyamadhiakudalur Gudalur | 1190/1 0.56.0 Application
Post Office West 1191 0.95.0 - survey
’ 1.51.0 number

Aravakurichi Taluk,
Karur District.

Further, the Deputy Director Geology and Mining, Karur has directed that permission

may be granted for a period of five years to Mr. P. Senthilvel, in the total area of 1.51.0

hectares of land in the village of Aravakurichi Taluk, Gudalur (West) Karur District, under
the Tamil Nadu Minor Minerals Grants Rules, 1959, Rules Nos. 19(1), 20 and 22, subject to

the following conditions.

1.

Quarrying should be carried out with a safety distance of 7.5 meters from the
adjacent land.

In the east of the application area; a safety distance of 10 meters from the
south-west going carttrack; quarrying should be carried out.

A safety distance of 50 meters from the east and west going low voltage power
lines located on the south side; quarrying should be carried out with a safety
distance.

Quarrying should be carried out with a sufficient safety distance so as not to
affect the unauthorized farmhouse located about 80 meters away on the north
side.

Environmental Approval (EIA) from the Environmental Impact Assessment
Commission (EIA) should be obtained and approved.

Furthermore, there are no monuments within 500 meters of the leased land an

protected forest within 1 km.

dno
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In the meanwhile three writ petitions in W.P(MD) W.P.(MD) No0.26683/2019,
W.P.(MD)N0.3584/2020 and W.P.(MD) No0.3699/2020 were filed by the
Thiru.R.N.Palanisamy, Thiru. N.Gurudev and Thiru. P.Shanmugam against the quarrying
permission to be granted to Thiru. P.Senthilvel in the above said field. In One of the writ
petitions in W.P(MD) No0.26683/2019, dated: 24.01.2020 the Hon’ble Madurai Bench of
Madras High Court, Madurai ordered that, before granting the quarrying lease, a personal
hearing has to be conducted with the petitioners. In case the quarry lease granted without
conducting personal hearing the petitioner may go for an appeal.

Further, Hon'ble Madurai Bench of the Chennai High Court has ordered that the
petitioners, Mr. R.N. Palaniswami and Mr. N. Gurudev, who were adjourned to appear
before the court on 11.11.2020 due to the loss of time due to the COVID-19 pandemic,
should appear before the court and seek further time. However, Mr. P. Shanmugam did not
appear on the said date.

Later, after giving sufficient time, enquiry notice for the personal hearings were sent
by registered Post on 30.11.2020, but none of the three petitioners appeared. Then, enquiry
notice was sent by registered post to the three petitioners to appear for the hearing again on
17.03.2021 and 30.04.2021, but none of them appeared for the personal hearing on the
above two dates.

In this situation, the Tahsildar, Aravakurichi has stated in his N.K.A.3/1197/2021,
dated 19.07.2021 the petitioner Thiru.R.N.Palanisamy’s house in S.F.N0.1192 is not an
approved one and also he is not living in the above said house. There are no permanent
structure/house site in Thiru.N.Gurudev’'s patta land. The other petitioner Thiru.
P.Shanmugam opted to withdraw the writ petition in WP(MD) 3699/2020.

In this regard, the Chairman of the Gudalur (West) Panchayat Council on 05.01.2022
in his certificate stated that, on inspection at the address 3/128, Pullakundanpalayam,
Pothyakattuthottam there is no residential house in the above said address and it looks
like a cow shed, so the tax number 3/128 has been removed from the Panchayat tax list
for the financial year 2021 - 2022.

The above petitioner have received notices for the hearing four times by registered
post and have sought time and have not appeared for the hearing, causing a long delay.
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The Hon'ble Madurai Bench of Madras High Court has ordered to summoned for personal
hearing and the petitioners, Mr. R.N. Palaniswami and N. Gurudev, should have appeared
in person or through their advocates in the four opportunities given for Personal hearing and
submitted their statements as affidavits. But the above two have not complied with the court
order and have not undergone direct hearing for the last fiteen months and have been
wasting time for their own reasons. Since the continuation of such a situation would be
contrary to mineral development, public interest, mineral revenue of the government and
mineral concession rules, it is not advisable to grant any further time and since it is not
found that Mr. R.N. Palaniswami and N. Gurudev have any reason to tell in the direct

hearing, all the steps related to the above direct hearing are being finalized.

Therefore, based on the recommendations of the Revenue Divisional Officer, Karur
and the Deputy Director, Geology and Mining, Karur, the draft mining plan has been
submitted to the lessee in the reference 5™ cited and the mining plan has been approved in
the reference 6" cited. Following this, the no-objection certificate of the State Environmental
Impact Assessment Authority has been obtained and submitted in the reference 7" cited.
As per the notification of this office dated 28.02.2022, it was advised to remit and submit the
area assessment amount of Rs. 1,333/- and security deposit of Rs. 10,000/- and Rs.
1,07,800/- on non-judicial stamp paper as per the clauses of the lease agreement.
Accordingly, Mr. P. Senthilvel has deposited Rs. 1,333/- as security deposit with State Bank
of India, Thanthoni Challan Nos. 20220301009059 and 20220301009383,
dated.01.03.2022 and Rs. 20,000/- as Non-Judicial bond and remaining Rs.87,800/- has
been remitted vide Challan No. 202203018107496, on 01.03.2022 through online.

Therefore, the lease agreement for quarrying of Rough stone and gravel over an
extent 1.51.0 hectares in Gudalur (West) Village, Aravakurichi Taluk, Karur District, has
been granted for a period of five years from the date of execution of the lease agreement for
quarrying of Roughstone and Gravel, under Tamil Nadu Minor Mineral Concession rule
1959, In accordance with the conditions stipulated in the lease agreement in terms of rules
19 (1) and 20 and 22, the conditions of the State Environmental Impact Assessment
Commission the conditions specified with the consent of the Tamil Nadu Pollution Control
Board and the Tamil Nadu Minor Mineral Concession Rules, 1959, a quarry lease license is
hereby granted to Mr. P. Senthilvel for a period of five years.
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Special conditions:-

1)

2)

3)

10 meters safety distance has to be maintained to the carttrack situated in the east of
the Lease applied area.

After re-aligning the low-voltage power line which is passing through East - west
direction situated in the southern side of the lease applied area.

Quarrying should be carried out with an adequate safety distance and ensure that so
as not to affect the unapproved farmhouse located about 80 meters away in the
northern side of the lease applied area.

General Conditions:-

1)

2)

3)

4)

5)

6)

7)

8)

9)

10)

Quarrying should be carried out without causing any damage to the adjacent patta
lands by leaving a safety distance of 7.5 meters and 10 meters for the Government
land.

Quarrying should be carried out in a safe manner without causing any damage to the
public or public property.

Quarrying should be carried out in a safe manner in the interest of the public, using
low-pressure explosives, drilling with hand-held drilling equipment, and ensuring the
safety of workers by constructing a safe and wide bench.

Quarrying should be carried out in accordance with the special conditions stipulated
in the State Environmental Impact Assessment Authority's letter SEIAA-
TN/F.N/No.7394/1(a)/EC.N0.4267/2020, Dated: 28.07.2020.

The lessee shall maintain the DGPS - Survey clearly showing the boundaries of the
leased area and maintain it for the entire lease period.

The lessee shall maintain a notice board near the quarry at his own expense
indicating the name of the lessee, village name, Taluk name, Survey number, area,
lease grant Proceeding Number, lease period, name of the mineral, etc.

The lessee shall construct the access roads to the quarry at his own risk.

Only Minor minerals such as Jelly, gravel, arali stone, and fence stones are allowed
to be broken in the leased rock. Polished blocks for export to foreign countries should
not be permitted.

The above types of stones transported from the quarry shall be subject to the license
tax as per Annexure 2 of the Tamil Nadu Minor Minerals Rules, 1959. The license tax
shall be paid without any objection as per the license tax rates notified by the
Government from time to time.

Proper accounts and Pitmouth register shall be maintained for the stones transported
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from the land on which lease permission has been granted. They shall be submitted
without fail if requested by the concerned officers for audit.

The official seal and signature of the Assistant Director (Geology and Mines) shall be
stamped on the consignment note and the vehicle number shall be mentioned on the
consignment note when the vehicles are handed over. The lessee or his authorized
person shall pay the deposit only after duly indicating the date, time of departure and
place of payment. If there are any errors in the above-mentioned details or if the
containers are not filled, it will be considered as illegal transportation of minerals and
the vehicle will be seized and a fine will be imposed, and the lessee will be held
responsible for this and action will be taken as per the Minerals Rules.

The area for which the lease has been granted under this order shall not be sub-
leased or sold to anyone, in whole or in part.

The lessee shall be maintained a register showing the quantity of Minor minerals
taken from the quarry every day and the quantity of minerals sent out by truck/cart.

The lessee shall carry out quarrying work without any interruption to the adjoining
land of the leased area.

The quarry shall be carried out at a distance of 10 meters from Carttrack and
footpaths. The quarry shall be carried out at a safety distance of 50 meters from
roads, culverts, public works, canals, areas for public use, areas where electricity and
telephone lines run, places of worship and areas with ancient monuments.

The lessee shall carry out quarrying only within the leased area. If quarrying is carried
out beyond the scope of the said permit, action will be taken to cancel the lease along
with penalty.

In case of violation of the terms of the lease, the District Collector has the power to
cancel the lease, impose penalty for the default committed or initiate criminal
proceedings. In case of cancellation of the lease, all the amounts including the
security deposit will be forfeited to the Government account.

The lessee shall carry out the quarrying works in accordance with the provisions of
the Tamil Nadu Minor Minerals Act, 1959 and the rules notified by the Government
from time to time.

After the expiry of the quarrying lease, it shall not be renewed or extended for any
reason.

Quarrying should be carried out in a manner that does not scatter stones, does not
create excessive noise, and does not cause any harm to the public or livelihood, by
using minimum explosives as per the provisions of the Explosives Act, 1884.

Explosives should be purchased only from government licensed dealers and blasting
should be done by licensed/approved blasters/Mines Mate.
No child labourer should be employed.
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23) A levy of 10% on the seniorage fee paid by the lessee for minerals within the State
and 20% on minerals transported to other States shall be paid to the Government

without fail as Green Fund.

The lease will be cancelled in accordance with the rules in case of violation of the

above conditions and the Mineral Act. The leaseholder is hereby directed to carry out the

quarrying activity in accordance with the above conditions, the conditions set out in the

lease deed, the conditions of the State Environmental Impact Assessment Commission, the

conditions approved by the Tamil Nadu Pollution Control Board and the Tamil Nadu Minor

Mineral Concession Rules, 1959.

To

Mr. P. Senthilvel,

S/o.K. Palanivel,
Pullakakundanpalayam,
Poiyamadhiakudalur Post Office,
Aravakurichi Taluk,

Karur District.

Copy:-

1. Revenue Divisional Officer - Karur
2. Tahsildhar - Aravakurichi.

3. District Environment Engineer and
Pollution Control Board, Karur.

4. Village administrative Officer - Gudalur (West) Village.

(Through the Revenue Divisional Officer)
5. Chairman, Gudalur (West) — Village Panchayat

Deputy Director,
Geology and Mining,
Karur.
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APPENDIX - IV

, (See Rule 22 )
¥ORM OF AGREEMENT FOR QUARR YING AND CARRYING AWAY MIMOR

MINERALS XROM RYOTWARI LAFDS IN WHICH THE MINERALS
BEIONG O GOVERNMENT. !

’ | AGREEMENT mede this /5@ day of Soplemder | 1999
be twee n Thira K.Palanivel, S/o. l;.S.M.Komarasamy Gounder,
regiding ;t Pu],lagoundanpala‘yam,’ Periamathiya Gudalur Post,
Aravakurichi Taluk,‘. Karur District (hereipafter referred

.
v [

Correction : ;.

. Inscrtic‘):i; : Ms ~ e 5 W ‘
? | Wl & B o) (DISTRICT COLLECTOR)
. Sl D ' ‘ LESSOR

REGISTERED HOLDER &g
( LESSEE ). i
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to as ¥ the Registered Holder " which term shall
irclude ir these resents where the contexi so
admits irciude also his heirs, executors,
aéministrators, legal represertatives and assigns)
oi the ore part anc the Governor ol Tamil Nadu
(hereinafter calleé " the Government " which term
shall where the context so admits, irclude also his

successors ir olfice and assigns) of the other part,

WHEREAS the registered holder holds (amongst others)
the lapds described in the Schedule hereunder written

(hereinafter referred to as " the said lands ").

e
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AND WHEREAS the régistered holder has made applicatior
to the Uollector ol the Uistrict of KARUR (hereipafter
reierred to as " the Collector ") seeking grant of
quarrying lease Ifor ARALAI,'JELLY AMD SHOLING only
in the said lapds and to deposit quarrying waste in
the said lapds and has lodged with the Collector an

‘accurate map or sketch of the said lands.

(, AXD WHEREAS the Collector, acting for and on iehalf of
the Government, has granted a quarrying lease to the

registered holder and allowed him to commence quarrying

operatiors for ARALAI, JELLY AND SHOLING ir the seid

'
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lapis apd to deposit quarrying waste thereor by the

registered holder,

AVL WHEREAS +the registered holder has deposited with the
Colleector, the sum of Rs.5,000/- (Rupeeg £five thousand
only) as Security agairst any loss or damage which

may be ipcurred by the Government by reasor of any of
the said lapnds being repdered urfit for cultivation by
any quarrying operations thereir of the registered
holdexr or by the deposit ol guarryirg waste thereor by

the registered holder.
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NOW THESE PRESENIS WIINESS and the registered holder

doth hereby agree with the Government ir the maprer
following, that is to say--

1. The registered holder shall be at liberiy
at all times duripg the periodé of the lease %o carry on
g/) guarrying operag/i}ons for ARAIAI, JELLY AND SHOLING only

ir the said lapds irn @ proper apd workmen like wapner

and to Geposit quarrying waste on the said lapds apd

shall at all times be answerable apd accountable io the
Goverrment Lor all ascts and defaults by ary of his
rominees, servants or agents in carrying or such

orerations or in making such deposit.

Correction 3 ~A

Insertion 3 ~
{ A ; W
iy . \DISTRICT COTLLECTOR]
e gl LESSOR
REGISTERED HOLDER

-6
(LESSEE)  “Sigmiti..


Mobile User


-6 =

\ 2, Ihe registered holder shall and will on the

{Lp(' day ol ,97)%/@ » A0BO rext and or the

10E day of op P& eve;}‘suceeeding year during
so long as he shall have carried on any such quarrying
orerations ag aloresaid pay; area assessment @ Rs.100/-
rer hectiare per apnum thereon or at the rates ZLixed
by Government Irom time to time to the Colleetor for
apd on behalf of the Goverrnment in addition to the
land assessment for time bteirg payable in respect of

the said lands, seigniorage orn the minor minerals at

the rate specified ir Apperdix-II 1o the Tamil Nadu

Mipor Mireral Concessior Rules, 1959,

Al

Gorrection : ~

Insertio ~A

DISTRICT CoLlEcToR,
« o , LESSoORr
s 4 B ! P
REGISTERED HOLDER
( LESSEE )


Mobile User


=3 7 -
3, The registered holder shall apé will keep
eorrect accournts ir such form as the Collector shall
from time to time reguire and direct showing the

quantities and other particulars of all minerals

s
anpd also the number of persons employed in carrying on

ﬂ obtai/ned by the registered holder from the said lands

the said quarryipg operations thercin and shall from
time %o time when so Girected by the Collector prepare
apd maintein complete ard correct plars of all mines
apd working in the said lanés apnd shall allow any
oificer kereunto authorised by the Commissiorer of
Geology @and Mining, Chepnai ZIrom time to time and at

apy time to examipe such accounts and any such plans

\
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and shall whep so required supply and furnish all such
information and returns regarding all or any ol the matter
aforesaid as the Government shall, from time to time,

require and direct.

4. The registersd holder shall anpd will at all
times allow apy officer authorised by the Commissiorer of
Geology and Minirg, Chepnai in that behalf %o enter upon
any part of the said lapds where apy quarrying operations

may be carried on for the purpose of inspecting the sane.

5. The registered holder shall forthwith send to
the Collector a report of any accident which mady occur
at or in the said lands and also of the discovery therein

of any mireral other than ARALAI, JELLY AMD SHOLING only.

6. It shall be lawful for the registered holder
at any time to cease quarrying operations under these
rresents provided he shall pay to the Collector for and on
behalf of the Goverpment, land assessment, and seigniorage
fee due to the Goverpment and shall restore the said lands
or fence or £ill in abandoned pits and excavations therein
if required by the Collector and upon his so doing these

presents shall cease apd determire.

_7. In case the registered holdgx shall relinguish
the whole or any part of the said lands or in case of the
expiry or sooner determination of this agreement then and
in any such case, he shall restore the lands so relinquished
or so much thereof as the Collector shall require %o be
restoreed to-a state ZLit for cultivation or shall securely

Cerrection § ~
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apd permapently fence or £111 in all such abandoned pits
and excavations +thereip as the Colleector shall require
J to be so fenced or filled in apd in case the registered
ﬂ. holder shall fail or neglect to restore any such lapds
which he shall be reggired to restore %o a sta;e it for
cultivation or to s; fepce or fill in any such abandored
pit, or excavation which he shall be required to so ferce,
or £i11 ip them and in any such case, it shall be lawful
for the Collector +to so restore any such lands, or as
the case may be, to so fence or fill ip any such pits
?fpr excavaj;on at the expense of the registered holder
”wand to g;ply the said sum of Rs.5,000/- so deposited
in or towards the cost of so doing and to deduct from the
amount of the said deposit and retain on behall of the
Government @ sum egual to thirty times the assessment of
the saié lands which shall have been rendered unfit Ior
cultivation. If however, +the amount ol deposit is not
sufficient %o cover the cost of such restoration of
fercing or filling in or to meet thirty times the
asgessment on the area repdered upcultivable, it shall

ve lawful for the Government to recover the balance by

resort to civil court.

i) 8. The registered holder shall rot be entitled o
‘? ’any remission of assessment in respect of any of the said
<\ lands which shall be repdered unfit for surface cultivation
' by the carrying on of an;jquarrying operations or by the
deposit of quarrying waste, unless thirty times the

assessment thereon has already been deducted under the

preceeding clause.
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9. The registered holder shall not assign leage or
part with the possession of the said lands or any part thereof
for the whole or any part of the said term without previous

Pecam=StN

intimation in writing to the Collector,

10, If +the registered holder does not intend %o
carry on quarrying operations himself, ©but intends %o
leaseout the right to do so %o arother persor the registered
holder apd his lessee ghall epnter into an agreement with
’7§i\Government binding +themselves jointly aqgﬁseverally to
accept +the cornditions and stipulatiorn herein corntained which
agreemen% shall be in the form set out in Appendix-V %o the

Tamil Nadu Minor Mineral Concessior Rules, 1959.

11. All lapd assessment, cess ard seigniorage fee
gayable upder these presents shall be recoverable under the
provisions of the Tamil Nadu Revepue Recovery Act,'1864, as

if they were arrears of Jand Tevenue.

12. In the evert oif any bfeach by the registered
nolder by any of the conditions of this agreement, it shall
be lawful for the Governwent %o levy ephanced seigniorage or
for tﬁe Collector to give notice in writirg to the registered
holder of his intertion +to cancel these presents whereupon
the same shall stard capcelled but without prejudice to any

N
'w; right which the Government may hﬁ%g agairst the pattadar in
" respeet of any antecedent claim or breach of covenant or
conditior. |
15, Apy notice to be given to the registered holder
may be addressed to his last known place of abode anpd where a
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notice has been so addressed it shall be deemed to have

beep duly served for the purpose of these presents.

14. Should any question or dispute arise regarding
the agreerent executed in pursuance of these rules or any
matter or thing connected therewith or the powers of the
registered holder thereunder, the amount or payment of the
seigniorage fee or area assessment made payable thereby,

[ the matter in issue shall be decided by the Commissiomer
of Geology and Minirg. In case the registered holder is
not satisfied with the decision of the Commissiorer of
Geology and Mining, the matter shall be referred %o the

State Government for decision.

15. The registered holder shall abide by the

conditions 1aid dowr in the Payment of Wages Act, 1936

'j,»,_ (Cengal het IV of 1936), the Mines Act, 1952 (Centrél
Aet XXXV ol 1952) apd the Ipdian Explosives ict, 1884

(Central Act IV of 1884).

OLHER CONDITIONS

o~ 1) The @ rmission granted to the registered holder

<‘* to quarry ARALA;[’, JELLY AND SHOLING only in the said pattsa
land is valid for FIVE YEARS from /57 day of
ggo,w s 1999 4o (Lt dayof S@/fw , 2004,

2) The registered holder should register the
agreement deed in the concerred Sub-Registrar o0ifice, at
the expense of the registered holder within 30 days
from the date of execution of the agreement.

3) The registered holder shall remove or tramsport

the ARALAI, JELLY AND SHOLIVG <from the lease area only after
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whichever is higher at the rates prescribed irom time
o time in Appendix-II to the Tamil Fadu Miror Miperal
Concession Rules, 1959 and aiter obtairing tramsport
permit and despateh slips from the District Colleetor or
the oifijicer authorised by him in this tehalf,

4) The registered holder should keep correct
accounts showing the quartities andé other particulars
of all mirerals obtaired from the leasehold area and

maintain registers at the quarry site.

5) The registered holder sheuld serd monthly
: &
&\ report to the Assistant Director of Geology apé Minirg,
Karur Zfurpishing +the particulars of the quantities of
mirerals gquarried, transported eic., bvefore 5th day of

every month.

6) The registered holder shall mot daisturb
nearby habitations, buildings, water course, barks or

water tanks, rivers, trees, roads, cart tracks, footiath

K

: ard other publie properties while guarrying in the
leagehold area,
7) The registered holder shall roi cause hindrance
%o the adjoining pattadars or public while quarrying in
the leasehold area,
<" 8) 4 safety distance of 50 metres to the rasx by

“l habitations, roads, railvay lires and eleciric ard telephore

lines and 10 metres to footpaths, village roads should be
left while quarrying.

A
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9) The registered holder should allow any officer
authorised by the District Collector or any officer
authorised by him in this behalf or any other officer
authorised by the State Government in this behall to inspect
the area ané verily records and accounts and furpish such

information under the terms as may be required by them.

10 The registered holder shall carry out the :
quarrying operations in skilful, sciertific and systematic
manrer keeping in view of the woper safety of the labour,

conservation of mirerals and preservation of environmental

O™\
W\

| ) ecoiody.
L /11) The registered holder shall allow any officer
authorised by the District Colleétor and the Commissioner of
Geology and Mirirg o epter upon the arsa apd inspect for
the purpose mertioned %o corditions (4) and (10) above apd
also carry out the directions issueé to the satisfactior of

the above said authorities.

12) Yo quarrying and activities cornnected thers to
shall be dore belore the execution of te lease deed anpd its

regisiration at the cost of the registered holder.

13) The registered holder should restrict his
quarrying operatiors strictly withir the permitted area
as defired in the sketch.
14) The registered holder should maintain at his
_ cost proper sigr boards indicating +the Survey Nurbers,
“'\Yéars of/Qhe lease, Name of the lessee and the lease period
to the satisfaction of the District Collector/ Commissionem
of Geology and Miping and maintair it at all time at the

quarry site.

Al
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7.5 metres ol the boundaries of the permitted area,

16) The registered holder should made his own
arrapgements 1o form the approach road from the publiec

road to the place of his guarry.

17) The registered holder shall, at his own Cost
/g;ect boundsry marks roumd the area ghowr in the plan
/arznexed tc the leaée g/eed and ir which he works minerals
apd at all times maiptein ard keep such boundary marks
ip good repair,

18) ghe registered holder shall remove, or allow
removal and trarnsportation of ARALAI, JELLY AFL SHOLING
irom the area where quarrying is permitted only after
obtaining bulk transport germit 'and fuscimiled despatch
slips ir the forms prescribed in Appendices XII and XIII
to the Tamil Fadu Minor Mireral Corcession Rules, 1959 from
the officegj_ authorised in this behalf by the listrict
Collector.'fThe registered holcer of his mer in turp shall
issue the fascimiled despatch slips to the vehicles used
Ior removal or trapsportation of the ARALAI, JELLY AWD
SHOLING Zfurrishing +the particulars ir the despatch slips
specifically indicating the vehicle number, the guantity of
the ARAIAI, JELLY AMD SHOLING allowed %o be transported by
the vehicle by using that despatéh slip and the time of issue
of the despatch slip to the vehicle, A1l the vehicles used
for transporting ARALAI, JPLLY AVD SHOLIYG from the said lands
shall be in possession of the ipdividual despatch slis for
the quantity of the ARAIAI, JELLY AYD SHOLING available in
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the vehicle at all the times of transportation of the
ARATAIL, JELLY AND SHOLING only by the vehicles., FProger
accounts should be maintaired dlor permit and desia tch :
slips //ined issued etc.

o\

19) The registered holder shall use the said lapds
only for the purpose of guarrying ARALAI, JELLY AND SHOLING.
sgggjfied in the quarrying lease. Ii any error or wrong

e\

“ description of the mlncral is fourd ir the order granting
the quarrying lease or in the lease de=d, it is liable to
be correcied at apy tiwme apd the lessee shall rot claim
any right whatsoever based or any such error or wrong
description ol the mineral fourd in the order granting

quarrying 1lease or ip the leage deed,

20) The registered holder should not quarry stones
in Block which car be used for polishing amd export purposes.

21) The registered holder should not quarry stones
more than 30 cubic centimetre in size, A

22) Ii apy mireral not specilied in the lease deed
is discovered +the registered holder sball-;ot win or dispose
ol such mireral without obtairing +the permission of the
authority empowered to grant lease for guarrying of the
discovered mineral apd without 2yment ol seigniorage Ifee,
If the registered holder Zfails +to intimate the Colleetor
the discovery of such rew mirerals withir a period of 30 days
from the date of discovery of the mireral, +the Collector may
levy ephanpced seizniorage fee upto 15 times of ordirary

seigniorage fee,

. A
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23) The registered holder is npot eriitled %o rempve
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the ARAIAI, JELLY AVD SHOLING from the said lapd after
expiry ol the period of the quarrying lease granted.

24) The registered holder shall not sublet the
lease to anybody.

25) The registered holder shall not claim compensation
irom the Governmert ZLor the losses if any incurred by him
in quarryirg.

26) The registered holder shall be held responsible
for accounts if apy happened +tc the labourers and others
while guarrying and Government sh&ll pot be held resporsible
for this.

27) The registered hold%, shall ©be held responsible
for all losses due to improrer working of the guarry during
apd after <the period of lease amd he should pay the pernalty
to be levied £for this. ,

28) Simple interest at the rate of 24% er arrum
er at the rates prescribed by the Goverrment from time to
time shall be levied, if the amount due to Government is
not paid within the due date.

29) The arrears of any amount payable shall be
recovered under the proviesions of the Tamil Nadu Reverue
Recovery Act, 1864.

30) In case ol breach by the registered holder or
his trapnsferree or assignee of apny of Tamil Wadu Minor
Mireral Concession Rules, 1959 or of the conditions ol the
leage, the Government / the Commissiorer of Geology and Wiring/

- the Tistricét Collector without prejudice to any other penalty
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capccl the lease after grarting an opportunity of hearing

to the said person.

51) The terms and conditions are also subjeet to
('such further mod‘//gatiors, dele tion and addition alteration
() as may be crdered by the Governmert from time to time.
32) The registered holder shall pay seigniorage
or dead rent whichever is more ip respeet of the actual
quantity of ARALAI, JEILY AND SHOLING removed at the rates
—~, breseribed Ifrom time to time in Appendix-II of the ’£ mil Nadi
i Minor Miperal Concession Ruies, 1959, Begides seivriorage
or Cead rent +the registered holder has %o pay area

assessment., The registered holder has also to pyy any

§§ .~ other amount prescribed by the Goverrment from time to time.

35) The registered holder shall comply with the
provisions of Labour laws applicable o store quarry. Any
contravertior of the provisions shall attract 1legal
froceedings of the appropriate Government.

34) The registered holder should raintain a safety
distance of 50 mts., for the low tepsion power lires runring
in S.¥.N0.1190/1 during gquarrying orerations.

35) 1he registered holder swould maintain a safeiy
distance ol 10 mis., Lor the pathway rurping in the eastern
side ol the S.F.No.1191.

36) Besides, the above said conditions, the
registered holder shall abide by the conditions laid down
ip Tamil Yadu Minor Miperal Concession Rules, 1959 and

%\ Mines and Mirerals (Regulation apd Development) Act, 1557

Z
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I\(Q and the orde £ .
5 2 orders ol the Government, Commissiorer ol Geology
and Mining ané Collector to be issued from time to time

IHE SCHEDULE

Nawe of Name of S.E.¥ ® :
SRR R TR
 ARAVA- Gudalur 1190/ 0 Asles /o e

KURICHI  (West) .56.0 Pevl:/ voRreH: 119k

Porbooims soupm: [140) 9 <3
Eag? : 114], |I9®

WESE : (4L , (192

1191 0.95.0 NORTH: ((Q¢C, (92

SOUTH: [l 90,1 88

FAST : (L€8

west : [(2b )90
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IV WIINESS whereol Thiru K.Palanivel, the registered holder
and Thiru S.AYYAR, I.A.S., District Colleetor, Karur acting
for and on behalf of apd by the order and direction of the

0\ Governor of Tamil Fadu have hereuntodget their hands.

Valssa o5 woa- BRERIDTY Rasset)

\DISTRMECTOR'

Ay

LESSOR
SIGNED BY THIS ABOVE NAMED, IESSOR IN THE PRESENCE OF
WILINESS:

Jftice of it Asst. | irector,
GELOGY 3 MINING,
TIRUCH; >PA i
Ul PPALLI
K >
W

SPECIAL TAHSILDAR MINES.

TIRUCHIRAPPALL.LL
\/\/\\/\AAA®
W 4
REGISTERED HOLDER
SIGMED BY ©HE ABOVE WAMED. LESSEE I‘L'Eﬁé% SENCE OF
WILNESS:

1 \/¢ 0 Le Uo\}a <S/o LQ;[M/L/N
\I MNOng. %\%b\’
ot Ry ((PO) 853 (07
GW‘W%J}#WM’

2,
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TOTAL SEIGNIORAGE AMOUNT (5 Years) : Rs. 4,32,000/-
SECURITY DEPOSIT : Rs.  5,000/-
AREA ASSESSMENT (5 Years) . : Rs.  1,170/-

(Procpedlngs of the District Collector, Karur Rc. /B/572/G&M/2006 dated 7..03.2007)
APPENDIX-V
(See Rule 33)
FORM OF AGREEMENT FOR QUARRYING AND CARRYING AWAY MINOR
MINERALS BY LESSEE IN RYOTWARI LANDS IN WHICH THE MINERALS BELONG
TO GOVERNMENT.

AGREEMENT made this... 2 4.1C. day. Hawcda .of 2007 between
Thiru ~P.Senthilvel, S/o. K.Palanivel, Pullagoundampalayam, Gudalur (West),

<8

Aravakurichi Taluk, Karur District (hereinafter referred as “the registered holder”

WhICh paterm shall where the context so admits -include ‘also their heirs, executors,

N g g

admlnlstrators, Iegal representatlves and assigns) of the first part and
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Thiru K.Palanivel, S/o. P.S.M. Komarasamy Gounder, Pullagoundampalayam,
Periyamathiagudalur Post, Aravakurichi Taluk, Karur (herein after referred to as “the
lessee” which expression shall where the context so admits include his heirs,
executors, administrators, legal representatives and assigns) of the second part and
the Governor of Tamil Nadu (hereinafter referred to as “the Government” which
expression where the context so admits, include also his successors in office and

assigns) of the third part.

Whereas the registered holder hold the lands described in the Séﬁédulef-' ;

hereto and intends to lease out to the lessee of the said lands fof the-,jp_u.(peg'e ‘of-
quarrying ROUGH STONE SUCH AS ARALAI, JELLY & SHOLING ONLY iﬁ the

- said lands and to deposit quarrying waste in the said lands and has lodged with
Collector the lease and accurate map or sketch of the said lands.

AND WHEREAS the lessee or tenant of the registered holder has made
application to the Collector of the District of Karur (hereinafter referred to as “the
Collector”) seeking grant of quarrying lease for ROUGH STONE SUCH AS ARALAI,
JELLY & SHOLING ONLY in the said lands and to deposit quarrying waste in the said
lands and has lodged with the Collector an accurate map or sketch of the said lands.

AND WHEREAS the Collector, acting for and on behalf of the
Government, has granted a quarrying lease to the lessee or tenant of the registered

holder and allowed him to commence quarrying operations for ROUGH STONE

.

SUCH AS ARALAI, JELLY & SHOLING ONLY in the said lands and to deposit

quarrying waste thereon by the lessee or tenant of the registered holder

AND WHEREAS the Collector is prepared to allow the said registered
holder or lessee to commence quarrying operations and to deposit quarrying waste in or
on the said lands described in the Schedule for a period of Five years from 24'&&
day of HQYCL, ..... 2007 to ..Q.‘Z.).'.‘.q...day of ..HOMCL...,2012 upon the registered
holder and the lessee entering into the agreement herein contained.

AND WEHREAS the lessee has deposited with the Collector, the sum of
Rs.5,000/- (Rupees five thousand only) as Security for the due performance or
the covenants, agreements and provisos or damage V\;Hich may be incurred by the

Government by reason of any of the said lands described in the schedule hereto being
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rendered unfit for cultivation by the quarrying operations therein or by the deposit of
quarrying waste thereon by either the registered holdey; or the lessee.

AND WHEREAS“"the lessee has at the request of the registered holder
and in consideration of such approval by the Collector of the quarrying operatiohs
as herein before recited agreed to join in these presents for the purpose of entering into
covenants, agreements and provisos hereinafter contained as surety for the registered
holder.

NOW THESE PRESENTS WITNESS and the registered holder and
lessee do hereby jointly and severally and each of them doth individually hereby
covenant and agree with the government as follows:

1 To carry on quarrying operations during the said term in a proper
and workmen like manner and to deposit quarrying waste on the lands described in the
schedule hereto and to answer and to account at all reasonable times to the
Government fot all acts and defaults committed by any servants, agents or workmen
employed by the registered holder or lessee in carrying on such operations or in making
such deposit.
2 To pay on the........ 23}4 ..... day of ....... HOWCL ............. , 2008
next and on the ....... 23“} ...... day of “\ij«f ........ every succeeding year
during so long as the operations as aforesaid are carried on, into the Government
Treasury to the credit of the Government in addition to the land assessment for the time
being payable in respect of the said lands seigniorage on the minerals quarried at the
rates prescribed by the Government from time to time.

3. To abide by the rules prescribed by the Government from time to time
regarding quarrying of ROUGH STONE SUCH AS ARALAI, JELLY & SHOLING ONLY.

4. To keep correct accounts in such form as the Collector shall from time
to time require and direct showing the quantities and other particulars of all minerals
obtained by the registered holder or the lessee from the said lands and also the number
of persons employed in carryingxon the said quarrying operations therein and to prepare
and maintain from time to time when so directed by the said Collector complete and
correct plans of all mines and working in the said lands and to allow any officer hereunto

authorised by the Commissioner and Director of Geology and Mining , Chennai from
Correctiorr 3§ N;[
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time to time and at all times to examine such accounts and any such plans and to
supply and furnish when so required all such information and returns regarding all or
any of the matter aforesaid as the Government may, from time to time, require and
direct ;

5. To allow any officer authorised by the Commissioner and Director of
Geology and Mining, Chennai in that behalf from time to time and at all times to enter
upon any part of the said lands where any mining operations may be carried on for the
purpose of inspecting the same.

6. To forthwith send to the Collector a report of any accident which may
occur at or in the said lands and also of the discover therein of any mineral other than
ROUGH STONE SUCH AS ARALAI, JELLY & SHOLING.

7. Not to claim any remission of assessment in respect of any of the said
lands which shall be rendered unfit for surface cultivation by. the carrying on of any
quarrying operations or by the deposit of quarrying waste unless thirty times of the
assessment thereon has been deducted under proviso 2 hereunder..

PROVIDED ALWAYS and it is hereby further agreed by and between the parties as
follows:-

1. That it shall be lawful for the registered holder or lessee as the case
may be at any time to cease quarrying operations under these presents provided the
registered holder or lessee shall pay the Government or the Collector the land
assessment, cess and seigniorage payable by the registered holder or the lessee
under these presents upto the end of the year in which the registered holder or the
lessee shall cease such quarrying operations and shall restore the said lands fence or
fill in abandoned pits and excavations therein if required by the Collector as next
hereinafter provided and upon, the registered holder or the lessee so doing these
presents shall cease and determine.

2. That in case the registered holder shall relinquish the whole or part of
the said lands in case of the expiry of sooner determination of this agreement then and
in any such case, The registered holder in the case of relinquished and the registered
holder and the lessee in other cases shall restore said lands or the area relinquished or

so much thereof as the Collector shall require to be restored to a state fit for cultivation
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and shall securely and permanently fence o:r. fill i'n,, éil_ abaﬁdoned pits and excavations
therein as the Collector shall require to be so fenced dr filled in and in case the
registered holder or the lessee shall fail or neglect to restore any such lands with the
registered holder or the lessee be required to.restore to a state fit for cultivation or to so
fence or fill in any such abandoned pit, or excavation which the registered holder or the
lessee shall be required to so fence, or fill them and in any such.case, it shall be lawful
for the Collector to so restore any such lands, or as the case may be, to so fence or fill
in any such pit or excavation at the expense of the registered holder and to apply the
said sum of Rs.5,000/- so deposited in or towards the cost of so doing and to deduct
from the amount of the said deposit and retain on behalf of the Government a sum
equal to thirty times the assessment of the said lands which shall have been rendered
unfit for cultivation.

If however, the amount of deposit is not sufficient to cover the cost of such
restoration of fencing or filing as the case may be or to meet thirty times the
assessment in the area rendered uncultivable, it shall be lawful for the Government to
recover the balance by resort to Civil Court.

3. That all area assessment, cess and seigniorage payable under these
presents shall recoverable under the provisions of the Tamil Nadu Revenue Recovery
Act, 1864, or any subsisting statutory modification thereof, as if the same were arrear of
land revenue.

4. That in the event of any breach of the registered holder or any of the
conditions of these presents it shall be lawful for the Government to levy enhanced
seigniorage subject to the maximum of five times of the normal rate or for the Collector
to give notice in writing to the registered holder of their intention to cancel these
presents whereupon the same shall stand cancelled but without prejudice to any rights
which the Government may have against the registered holder in respect of any

antecedent claim or breach of covenant or condition.

5. That any notice to be given to the registered holder may be addressed
to their last known place of abode and where a notice has been so addressed it shall be

deemed to have been duly served for the purpose of these presents.
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6. Should any question or dispute arise ;rega_r_din_g,_.an agreement executed
in pursuance of these rules or any matter or thing connected therewith or the powers of
the registered holder thereunder, the amount or. payment of the seigniorage fee or area
assessment made payable thereby, the matter in issue shall be decided by the
Commissioner and Director. of Geology and Mining, Chennai. In case the registered
holder/lessee is not satisfied with the decision of the Commissioner and Director of
Geology and Mining, the matter shall be referred to the State Government.

7. The lessee shall abide by the conditions laid down in the Payment of
Wages Act, 1936 (Central Act IV of 1936), the Mines Act, 1952 (Central Act XXXV of
1952) and the Indian Explosives Act, 1884 (Central Act IV of 1884).

OTHER CONDITIONS

1) The permission granted to the lessee to quarry ROUGH STONE
SUCH AS ARALAI, JELLY & SHOLING ONLY in the said: patta land is_valid for
from....% .ﬁ.ﬁ....day of... Nanda. ... 2007 to..z.‘é.”f.‘x....day of

2) The lessee should register the agreement deed in the concerned Sub-
Registrar Office, at the expense of the lessee within 30 days from the date of execution
of the agreement.

3) The lessee shall remove or transport the ROUGH STONE SUCH AS
ARALAI, JELLY & SHOLING ONLY from the lease area only after payment of area
assessment, seigniorage fee or dead rent whichever is higher at the rates prescribed
from time to time in Appendix-1l to the Tamil Nadu Minor Mineral Concession Rules,
1959 and after obtaining transport permit and despatch slips from the District Collector
or the Officer authorised by him in this behalf.

4) The lessee should keep correct accounts showing the quantities and
other particulars of all minerals obtained from the leasehold area and maintain registers

at the quarry site.

5) The lessee should send monthly report to the Deputy Director of
Geology and Mining, Karur furnishing the particulars of the quantities of Minerals

quarried, transported etc., before 5" day of every month.

Correction 7 M‘T
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6) The lessee shall not disturb nearby hébitations, buildings, water course,
banks or water tanks, rivers, trees, roads, cart tracks, "féot path and other public
properties while quarrying in the leasehold area.

7) The lessee shall not cause hindrance to the adjoining pattadars or
public while quarrying in the Ieas%hgld area.

8) A safety diéjénce of 500 metres to the nearby habitations, and
50 metres to the roads, railway Iine;, and electric and Telephone lines and 10 metres to
foot paths, village roads should be left while quarrying.

9) The lessee should allow any officer authorised by the District Collector
or any officer authorised by‘ him in thié behalf or any other officer authorised by the
State Government in this behalf to inspect the area and verify records and accounts and
furnish such information under the terms as may be required by them.

10) The lessee shall carry out the quarrying operations in skilful, scientific
and systematic manner keeping in view of the proper safety of the labour, conservation
of minerals and preservation of environmental ecology.

11) The lessee shall allow any officer authorised by the District Collector
and Commissioner and Director of Geology and Mining to enter upon the area and
inspect for the purpose mentioned to conditions (4) and (10) above and also carry out
the directions issued to the satisfaction of the above said authorities.

12) No quarrying and activities connected there to shall be done before
the execution of lease deed and its registration at the cost of the lessee.

13) The lessee should restrict his quarrying operation strictly within the
permitted area as defined in the sketch.

14) The lessee should maintain at his cost proper sign boards indicating
the Survey numbers, Years of the lease, Name of the lessee and the lease period to the
satisfaction of the District Collector/Commissioner and Director of Geology and Mining
and maintain it at all time at the quarry site.

15) No working shall be made within a distance of 7.5 metreé of the
boundaries of the permitted area.

16) The lessee should make his own arrangements to form the approach
road from the public road to the place of his quarry.
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17) The lessee shall, at his own cost, er'ect."‘Boundary marks round the
area shown in the plan annexed to the lease deed and in which he works minerals and
at all times maintain ahd keep such boundary marks in good repair and condition.

18) The lessee shall remove, or allow removal and transportation of
ROUGH STONE SUCH AS ARALAI, JELLY & SHOLING from the area where quarrying
is permitted only after obtaining bulk transport permit and fascimiled despatch slips in
the forms prescribed in Appendices Xl and Xl to Tamil Nadu Minor Mineral
Concession Rules, 1959 from the officer authorised in this behalf by the District
Collector. The registeréd holder or his men in turn shall issue the fascimiled despatch
slips to the vehicles used for removal or transportation of ROUGH STONE SUCH AS
ARALAI, JELLY & SHOLING furnishing the particulars in the despatch slips specifically
indicating the vehicle number, the quantity of ROUGH STONE SUCH AS ARALAI,
JELLY & SHOLING allowed to be transported by the vehicle by using that despatch slip
and the time of issue of the despaich slips to the vehicle. All the vehicles used for
transporting ROUGH STONE SUCH AS ARALAI, JELLY & SHOLING from the said
lands shall be in possession of the individual despatch slips for the quantity of the
ROUGH STONE SUCH AS ARALAI, JELLY & SHOLING available in the vehicle at all
the times of transportation of the ROUGH STONE SUCH AS ARALAI, JELLY &
SHOLING by the vehicle. Proper accounts should be maintained for permit and
despatch slips obtained, issued etc.

19) The lessee shall use the said lands only for the purpose of quarrying
ROUGH STONE SUCH AS ARALAI, JELLY & SHOLING specified in the quarry lease.
If any error or wrong description of the mineral is found in the order granting the
quarrying lease or in the lease deed, it is liable to be corrected at any time and the
lessee shall not claim any right whatsoever based on any such error or wrong
description of the minerals found in the order granting quarrying lease or in the lease
deed.

20) The lessee should not quarry stones in block which can be used for
polishing and export purposes.

21) The lessee should not quarry stones more than 30 Cubic Centimetre
in size.
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22) If any mineral not specified in the lease deed is discovered the
registered holder shall not win or dispose of such mineral without obtaining the
permission of the authority empowered to grant lease for quarrying of the discovered
minerals and without payment of seigniorage fee. If the registered holder fails to
intimate the Collector the discbvery of such new minerals within a period of 30 days
from the date of discovery of the mineral, the Collector may levy enhanced seigniorage
fee upto 15 times of ordinary seigniorage fee.

23) The lessee is not entitled to remove the ROUGH STONE SUCH AS
ARALAI, JELLY & SHOLING from the said land after expiry of the period of the
quarrying lease granted.

24) The lessee shall not sublet the lease to anybody.

25) The lessee shall not claim compensation from the Government for the
losses if any incurred by him in quarrying.

26) The lessee shall be held responsible for accidents if any happened to
the labourers and others while quarrying and Government shall not be held responsible
for this.

27) The lessee shall be held responsible for all losses due to improper
working of the quarry during and after the period of lease and he should pay the penalty
to be levied for this.

28) Simple interest at the rate of 24% per annum or at the rates prescribed
by the Government from time to time shall be levied, if the amount due to Government
is not paid within the due date.

29) The arrears of any amount payable shall be recovered under the
provisions of the Tamil Nadu Revenue Recovery Act, 1864.

30) In case of breach by the lessee or his transferee or assignee of any of
Tamil Nadu Minor Mineral Concession Rules, 1959 or of the conditions of the lease, the
Government/the Commissioner and Director of Geology and Mining /the District
Collector without prejudice to any other penalty which may be therein imposed in
respect of such breach, may cancel the lease after granting an opportunity of hearing to

the said person.
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31) The terms and conditions are also subject to such further
modifications, deletion and additions alterations as may be ordered by the Government

from time to time.

32) The lessee shall pay seigniorage or dead rent whichever is more in
respect of the actual quantity of ROUGH STONE SUCH AS ARALAI, JELLY &
SHOLING removed at the rates prescribed from time to time in Appendix-Il of the Tamil
Nadu Minor Mineral Concession Rules, 1959. Besides seigniorage or dead rent the
lessee has to pay area assessment. The lessee has also to pay any other amount
prescribed by the Government from time to time.

33) The lessee shall >comply with provisions of Labour Laws applicable to
stone quarry. Any contravention of the provisions shall attract legal proceedings of the
appropriate Government.

34) The lessee should leave a safety distance of 10 metres safety
distance to the cart track running on the eastern side of the area granted for quarry
lease.

35) The lessee should leave 10 metres safety distance on either side to
the low tension powerline crossing in Sf No. 1190.

36) Besides the above said conditions, the lessee shall abide by the
conditions laid down in Tamil Nadu Minor Mineral Concession Rules, 1959 and Mines
and Minerals (Development and Regulation) Act, 1957 and the orders of the
Government, Commissioner and Director of Geology and Mining and Collector to be

issued from time to time.

THE SCHEDULE
Name of Taluk: Aravakurichi Name of Village: Gudalur (West)
S.F. Extent in | Assessment BOUNDARIES
NO. Hectares NORTH SOUTH EAST WEST
1201 0.97.0 | Rs. 100/- per S.F.No. S.F.No. SF.No. S.F.No.
(P) hectare per 1201(P) 1203 1202 1200
annum 1198
1190/1 0.06.0 S.F.No.1196 S.F.No. SF.No. S.F.No.
(P) 1190/1(P) 1191 1196, 1197
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1191 0.95.0 : S.F.No. S.F.No. SF.No. S.F.No.
1192, 1196 1190 1188 1190
1197 0.25.0 S.F.No. S.F.No. SF.No. S.F.No.
(P) 1197 (P) 1198 1190 1198
1198 0.11.0 - S.F.No. S.F.No. SF.No. S.F.No.
(P) 1198 (P) 1201 1198 (P) 1198(P)
Total 2.34.0

IN WITNESS Whereof Thiru P.Senthil, registered holder and
Thiru K.Palanivel the lessee, Thiru.T.N.Venkatesh |.A.S., District Collector, Karur
acting for and on behalf of and by the order and direction of the Governor of Tamil Nadu

have hereunto set their hands.
PSe PO Book Nd A8\ | ACS AN -

Signed by the above named
REGISTERED HOLDER

Witness
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T, ﬂ\\sclvq)eg(m) Q/\%W&mgﬂwm

CNP %

St Kelowapp €7 N
Koosppam -b54 i, ravuy -,
Signed by the above named -
; REGISTERED HOLDER
Withess L EBSEE)
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Signed by the above named ﬂ” % 1)
; DISTRICT COLLECTOR
Witness ERBUR
Y

-

DEPUTY DIRECTOR,
GEOLOGY AND EIRHG
"= KARUR.

L
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Office of the Jeputy Diréctor,

GEOLCGY & MINING,

KARUR,
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PROCEEDINGS OF THE DISTRICT COLLECTOR, KARUR.
PRESENT: THIRU T.N. VENKATESH, 1.A.S.,

Re. B/572/G&M/2006. | Dated&}03.2007.
Sub Mines and Quarries — Karur District — Aravakurichi Taluk

- Gudalur (West) Village - Over an extent of 2.34.0 hects

m S.F.Nos.1201 (P) etc., - Quarry lease to quarry
roughstone application preterred by Thiru K. Palanivel,
Periyamathiagudalur - Orders Issued - Regarding,

Ref 1 Ouwarry lease application preferred by Thiru K. Palanivel,
Periyamathiagudalur dt:27.11.2006. '

2. Report of the Special Revenue Inspector (Mines) Karur
dt:12.02.2007. :

3. Report of the Deputy Director (Geology and Mining)
Karur, dt:02.03.2007 '

4. Other connected records.

Thirn. K. Palanivel, S/0.P.S.M. Kumarasamy, Pullagoundanpalayam,
Perivamathiagudalur Post, Aravakurichi Taluk, Karur District has applied tor the grant of
ciuanv lease to quarry roughstone over an extent ot 2.34.0 hects., of patta land in
S.F.Nos. 1201 (Part) (0.97.0 hects..), 1191 (0.95.0 hects.,), 1190 (P) (0.06.0 hects.,), 1197
(Py (0.25.0 hects.,) and 1198 (P) (0.11.0 hects..) of Gudalur (West) Village,
Aravakurichi Taluk, Kamr District for a period of five vears, vide reference 1% cited.

?) The Special Revenue Inspector (Mines) in his report 2™ cited has
reported that the area applied tor quarrv lease in S.F.Nos.1201 (P), 1191, 1190
(Part)stands registered in the name of the applicant Thiru K. Palanivel vide Patta No.296
of Gudalur (West) Village, Aravakurichi Taluk and the S.F.Nos.1197 (P) and 1198 (P)
stands registered in the name of Thiru Senthilvel, S/o.Palanivel vide patta No.512 of
Gudalur (West) Village, Aravakurichi Taluk and the pattadar have given consent for
quarrving roughstone for a period of 6 'years from 19.02.2007 through an agreement

executed before the Notarv Public. Hence, the applicant have surface rights over the area

applied tor the grant of quarry lease. There are no permanent buildings, temples.
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monuments in and around the area applied for quarry lease. There i no pond, lake, river
in the area applied for quarty lease. ‘There is no habitation within the radius of 300
metres from the area applied for quarry lease. The above land is not required for public
burposes. The above land is not covered under Land Ceiling Act and Land Acquisition
Act. The Village Administrative Officer in his statement has state that there ig no
objection raised by the public of the village for the grant of quarry lease. Finally, the
Special Revenue Inspector (Mines) has recommended tor the grant of quarry lease in
tavour of the applicant.

3) The Deputy Director (Geology and Mining) Karur in his report 3"
cited has reported that
1. Previously, the area applied for quarry lease in respect of S.F.No. 1201 was granted on
lease in tavour of the applicant for a period of five Years vide District Collector’s
Proceedings Re.1).314/2000 dt:15.03.2001. Now. the applicant has applied for the fresh
grant ot quarry lease. '['he average dime nsion of the pit quarried by the ex-lessee is
S5Mx45Mx5M
2. the area applied for Quarry lease is flat terrain. 'I'he rock type available in this area is
Charnockite. ‘'he Charnockite is traversed with numerous pegmatite veins. The rock
tormation 1g hghly joined and tractured in natui‘e. ‘The formation is striking almost
North-South and dips almost vertically. The rock type tound to occur in this area is
suitable tor exploitation of roughstones viz., Aralaj and Jelly. The approximate quantity
of the mineral that may be available in this area is ecalenlated ag 1,20,000 M° or 21,420
Lorry loads

3. Approach road is available tor the area applied for quarry lease.
4  Onc cart G%ack is running on the castorn side of the arca applied for quarry lease, in

5.K.N0s.1201 & 1191 and Low tension powerline is crossing in East-West direction in
S.E.No. 1190,

5. the area applied tor quarry lease is a plain terrain surrounded by dry lands and there
B no thick forest around the applied area. Hence, there is no chance for any
destabiiization, environmentai degradation and ecological imbalance due to the proposed
quarrying activities.
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the application preterred by Thimn, K. Palanivel, S$/0.P.S.M. Kumarasamy,

Pullagoundanpalayam. Periyamathiagudalur Post, Aravakurichi Taluk, Karur District for
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the grant ot quarry lease to quarry roughstone over an extent of 2.34.0 hects., of patta
land in S.F.Nos.1201 (Part) (0.97.0 hects.,), 1191 (0.95.0 hects.,), 1190 (P) (0.06.0
hects..), 1197 (P) (0.25.0 hects..) and 1198 (P) (0.11.0 hects..) of Gudalur (West)
Village. Aravakurichi Taluk, Karur District may be considered for the grant of quarry
lease tor a period of 5 j/ears as per Rule 19(1) of T'amil Nadu Minor Mineral Concession
Rules. 1959 with usual terms and conditions and also subject to the tollowing special
condition that

(1) the applicant should leave 10 Metres satety distance to the cart tract running on
the castern side of the area applicd for quarry lease.

(2) the applicant shouid ieave 10 Metres safety distance on either side to the iow
tension powerline crossing in S.F.No.1190.

4) In view of the above, the quarry lease to quarry aralai, jelly and
sholing over an extent of 2.34.0 hects., of patta land in S.F.Nos.1201 (Part)- (0.97.0
hects..). 1191 (0.95.0 hects..). 1190 (P) (0.06.0 hects..), 1197 (P) (0.25.0 hects.,) and
1198 (P) (0.11.0 hects.,) of Gudalur (West) Village, Aravakurichi T aluk, Karur District
is granted in favour of Thiru. K. Palanivel, S/0.P.S.M. Kumarasamy,
Pullagoundanpalayam, Periyamathiagudalur Post. Aravakurichi Taluk, Karur District, for
a period ot 5 years as per Rule 19(1) of Tamil Nadu Minor Mineral Concession Rules,
1959 with usual terms and conditions and also subject to the following special conditions

that,

(1) the applicant should leave 10 Metres satety distance to the cart tract running on
the castern side of the arca applied for quarry lease.

(2) the applicant shouid leave 10 Metres safety distance on either side to the low

tension powerline crossing in S.F.No.1190. !

for Collector, /
Karur.
lo
Thiru. K. Palanivel, S/0.P.S.M. Kumarasamy, Pullagoundanpalayam,

Periyamathiagudalur Post, Aravakurichi Taluk, Karur District '
Copy to the Revenue Divisional Officer, Karur.
% ’Ujﬁ'ﬂo&\ﬂr
Copy to the L'ahsildar, Aravakurichi. /N}\"’)

Copy to the Village Administrative Officer, Gudalur (West) Village.
Copy to the President, Gudaiur (W est) Village, Aravakurichi Taluk.


Mobile User


TR o
SR,
BETalelele Pdalelele ol

THOUSAND RUPEES -

Vi

L
IS]I;Q’[EIT(B Hﬁlﬂ‘l@ TAMILNADU Sopow® k
fe ‘ ol-03. 2022

sy

&
» o PR TR = L drpen ngyasnf srolgr L DM S
:

ey

APPENDIX - IV

a(See Rules 19(1) and 22 of the TamilNadu Minor Mineral
Concession Rules, 1959)

FORM ?F AGREEMENT FOR QUARRYING AND CARRYING AWAY MINOR
MINERALS FROM RYOTWARI LANDS IN WHICH THE MINERALS
g BELONGS TO GOVERNMNENT.
i). G.O. (Ms) No. 169, Industries (MMC.1) Department dated 04.08.2020.

ii). S@EIAA — TN, Chennai-15, Environment Clearance Letter No. SEIAA -
Tﬁ/F/No.7394/l(a}/ EC.N0.4267/2020, Dated: 28.07.2020

eputy Director, Geology and Mining, Karur Proceedings
N‘g.40/Mines/2019, Dated.18.03.2022

ii).

AGREEMENT made this lg.%f:day of March - 2022 between
Thiru.PESenthilvel, S/o.K.Palanivel, Pullagoundampalayam,
Periyanaathiyagudalur Post, Aravakurichi Taluk, Karur District (herein

after referred to as “the Registered Holder/ Lessee” which term shall include

:
g
:

ip -2 ~ DEPUTY DIRECTOR,

JREGISTERED HOLDER [ .25SEE GEOLOGY AND MINING,
RU

g Decument Ne. - .2.{2 %
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in these presents where the context so admits include also his heirs,
executors, administrators, legal representatives and assigns) of the one
part and the Governor of TamilNadu (hereinafter called “the Government”
which term shall where the context so admits, include also his successors in

office and assigns) of the other part.

WHEREAS the Registered Holder holds (amongst others) the lands
described in the schedule hereunder written (hereinafter referred to as the said

lands) and demarcated in the map enclosed and coloured.

AND WHEREAS, the Registered Holder/ Lessee has made application to
the District Collector (or) Assistant Director of Geology and Mining, Karur
(hereinafter referred to as “District Collector (or) Assistant Director of Geology
and Mining”) seeking grant of quarrying lease for quarrying Rough Stone and
Gravel in patta lands of S.F.Nos.1190/1(0.56.0 hect) and 1191(0.95.0 hect)
Over an extent of 1.51.0 Hectare in Gudalaur (West) Village, Aravakurhichi
Taluk, Karur District and to deposit mining waste in the said lands and has
lodged with the District Collector (or) Assistant Director of Geology and Mining

an accurate map or sketch of the said lands.

AND, WHEREAS, the District Collector (or) Assistant Director of Geology
and Mining, Karur acting for and on behalf of the Government, has granted a
quarrying lease to the registered holder and allowed him to commence
quarrying operations for Rough Stone and Gravel in the said lands and to

deposit mining waste thereon by the Registered Holder/ Lessee.

AND WHEREAS, the Registered Holder/ Lessee has deposited with the
District Collector (or) Assistant Director of Geology and Mining, Karur, the sum
of Rs.10,000/- (Rupees Ten thousand only) vide E.Challan
No0.20220301009383, Dated:01.03.2022 as security against any loss or
damage which may be incurred by the Government by reason of any of the said
lands being rendered unfit for cultivati.on by any mining operations therein of
the registered holder or by the deposit of mining waste thereon by the

Registered Holder/ Lessee.
NOW THESE PRESENTS WITNESS and the Registered Holder/ Lessee

doth hereby agree with the Governmentin-the ialZléﬁOHOWing, that is to say‘—

Of Book--lulll/lll-ll-l-conta‘ns- l/ll Ol.Ifl- .
SheetS.... oheet . . \»\ E\}’;;‘ ¢ '. —wa
P QAHA _Registering Officer | - kecror,
o N GEOLOGY AND MINING,
PEGISTERED HOLDER [ w2SSEL CARUR.
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1, The Registered Holder / Lessee shall be at liberty at all times
during the period of the lease to carry on mining operations for rough stone and
gravel in the said lands for a period of five years from 1€.03.2022 to}%.03.2027
(é“'shjlem}ﬁ— - day of March - Two Thousand Twenty Two to 4-evenkosnl, day
of March - Two Thousand Twenty Seven in a proper and workman like manner
and to deposit mining waste on the said lands and shall at all times be
answerable and accountable to the Government for all acts and defaults by any
of his nominees, servants or agents in carrying on such operations or in making

such deposit.

2. The Registered Holder / Lessee shall and will on the lg}f‘ ..... day
of .Manch. next and on the ... 7H. . day of . Maach.. every
succeeding year during so long as he shall have carried on any such mining
operations as aforesaid pay to the Collector or Assistant Director for and on
behalf of the Government in addition to the land assessment for the time being
payable in respect of the said lands, seigniorage on the minor minerals at the

rate specified in Appendix II to the Tamil Nadu Minor Mineral Concession
Rules,1959.

3. The Registered Holder / Lessee shall and will keep correct accounts in
such form as the District Collector (or) Assistant Director of Geology and
Mining, Karur shall from time to time required and direct showing the
quantities and other particulars of all minerals obtained by the registered
holder from the said lands and also the number of persons employed in
carrying on the said mining operations therein and shall. From time to time
when so directed by the District Collector (or) Assistant Director of Geology and
Mining, Karur prepare and maintain complete and correct plans of all mines
and working in the said lands and shall allow any officer hereunto authorized
by the Director of Geology and Mining, Tamil Nadu from time to time and at any
time to examine such accounts and any plans and shall when so required
supply and furnish all such information and returns regarding all or any of the

matter aforesaid as the government shall, from time to time, required and

direct.

4. The Registered Holder / Lessee shall and will at all times allow any
officer authorized by the Director of Geology and Mining, Tamil Nadu in that

behalf to enter upon any part of the said lands where any mining operqtforis*»gil;

may be carried on for the purpose of inspecting the same.
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5. The Registered Holder / Lessee shall forthwith send to the District
Collector (or) Assistant Director of Geology and Mining, Karur a report of any
accident, which may occur at or in the said lands and also of the discovery of
any mineral other than Rough stone and Gravel.

6. It shall be lawful for the Registered Holder / Lessee at any time to
cease mining operations under these present provided he shall pay to the
District Collector (or) Assistant Director of Geology and Mining, Karur for and
on behalf of the Government land assessment, cess and seigniorage due to the
Government and shall restore the said lands or fence or fill in abandoned pits
and excavations. therein if required by the District Collector (or) Assistant
Director of Geology and Mining, Karur and upon his so doing these presents

shall cease and determine.

7. In case the Registered Holder/Lessee shall relinquish the whole or
any part of the said lands or in case of the expiry or sooner determination of
this agreement then and in any such case, he shall restore the lands so
relinquished or so much thereof as the District Collector (or) Assistant Director
of Geology and Mining, Karur shall require to be restored to a state fit for
cultivation or shall securely and permanently fence or fill in all such abandoned
pits and excavations there in as the District Collector (or) Assistant Director of
Geology and Mining, Karur shall require to be so fenced or filled in, and in case
the registered holder shall fail or neglect to restore any such land which he
shall be require to be so fenced or filled in, and in case the Registered
Holder/Lessee shall fail or neglect to restore any such land which he shall be
required to restore to a state fit for cultivation or to so fence or fill in any such
abandoned pit, or excavation which he shall be require to so fence or fill in
them and in any such case, it shall be lawful for the District Collector (or)
Assistant Director of Geology and Mining, Karur to so restore any such lands,
or as the case may be, to so fence or fill any such pits or excavation at the
expense of the Registered Holder/Lessee and to apply the said sum of
Rs.10,000/- so deposited in or towards the cost of so doing and to deduct from
the amount of the said deposit and retain on behalf of the Government a sum
equal to thirty times the assessment of the said lands which shall have been
rendered unfit for cultivation. If however, the amount of deposit is not

sufficient to cover the cost of such restoration of fencing or filling in or to meet

thirty times the assessment on the area rendered uncultivable, it shall be lawful

for the Government to recover the balance by resort to civil court. s
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8. The Registered Holder/Lessee shall not be entitled to any remission
of assessment in respect of any of the said lands which shall be rendered unfit
for surface cultivation by the carrying on of any mining operations or by the
deposit of mining waste, unless thirty times the assessment thereon has

already been deducted under the preceding clause.

9. The Registered Holder/Lessee shall not assign, lease or part with
the possession of the said lands or any part thereof for the whole or any part of
the said term without previous intimation / permission in writing to the District
Collector (or) Assistant Director of Geology and Mining, Karur.

10. 1If the Registered Holder/Lessee does not intend to carry on mining
operations himself, but intends to lease out the right to do so to another person
the Registered Holder and his lessee shall enter into an agreement with
Government binding themselves jointly and severally to accept the conditions
and stipulations herein contained which agreement shall be in the form set out
in Appendix V to the Tamil Nadu Minor Mineral Concession Rules,1959.

11. All land assessments, cess and seigniorage payable under these
presents shall be recoverable under the pfovisions of the Tamil Nadu Revenue
Recovery Act.1864, as if they were arrears of land revenue.

12. In the event of any breach by the Registered Holder/Lessee by any
of the conditions of this agreement, it shall be lawful for the Government to levy
enhanced seigniorage or for the District Collector (or) Assistant Director of
Geology and Mining, Karur to give notice in writing to the registered holder of
his intention to cancel these presents whereupon the same shall stand
cancelled but without prejudice to any rights which the Government may have

against the pattadar in respect of any antecedent claim or breach of covenant or

condition.

13. Any notice to be given to the Registered Holder/Lessee may be
addressed to this last known place of abode and where a notice has been so

addressed it shall be deemed to have been duly served for the purpose of these

presents.

14. Should any question or dispute arise regarding the agreement
executed in pursuance of these rules or any matter or thing connected
therewith or the powers of the Registered Holder/Lessee there under, the
amount or payment of the seigniorage fee or area assessment made payable
thereby the matter in issue shall be decided by the Director of Geology and
Docuie o Tt 0222 :
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Mining. In case the Registered Holder/Lessee is not satisfied with the decision
of the Director of Geology and Mining, the matter shall be referred to the State

Government, for decision.

15. The Registered Holder/ Lessee shall abide by the conditions laid
down in the condition imposed by the SEIAA — TN, Chennai-15, Environment
Clearance Letter No. SEIAA/TN/F/No.7394/1(a)/ EC.No.4267/2020, Dated:
28.07.2020, Payment of Wages Act, 1936 (Central Act IV of 1936), the Mines
Act, 1952 (Central Act XXXV of 1952) and the Indian Explosives Act, 1884
(Central Act IV of 1884), Tamil Nadu Minor Mineral Concession Rules, 1959
and the rules made there under. '

16. As per the Government letter No.1666/MMD.1/2020-1,
dt:03.03.2020 additional condition incorporated that “the mining lease holders
shall after ceasing mining operations undertake re-grassing the miﬁing area
and any other area which may have been disturbed due to the mining activities

and restore the land to a condition which is fit for growth of fodder, flora, fauna

»

etc”.,

17. As per the G.O.(Ms)No.169 Industries (MMC-1) Department
dated:04.08.2020 instead of District Collector the powers has been delegated to
the Assistant Director/ Deputy Director at district level to process / grant of
mineral concession of minor minerals other than Granite in respect of patta

lands vested with concerned Assistant Director/ Deputy Director.

18. As per the Notification appended in the amendments made in
G.0.(Ms)No.169 Industries (MMC-1) Department dated:04.08.2020. in rule 2,

after clause (3), the following clause shall be inserted, namely: -

“(3-A) “Assistant Director of Geology and Mining” shall include
Deputy Director of Geology and Mining”

19. As per the Approved Mining Plan total production/ Mineral Reserves of
Rough Stone and Gravel for Five years lease period is Rough Stone - 172285
cubic meter and Gravel - 18216 cubic meter Hence, based on the approved
Mining Plan and issuance of Environmental Clearance for the purpose of
calculating stamp duty the anticipated Seigniorage Fee is Rs.1,07,65,943/-
(Rough Stone - 1,01,64,815 + Gravel - 6,01,128) (Rupees One Crore Seven
Lakhs Sixty Five Thousand Nine Hundred and Forty Three Only) Rs.1,333/-
as Area Assessment for Five years (One Thousand Three Hundred Thirty

Three only) and Rs.10,000/- as Security Deposit is (Rupees Ten Thousand

only).
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THE SCHEDULE

1. Name of the District Karur
2.Name of the Taluk Aravakurichi
3. Name of the Village Gudalur (West)
4. Name of the Sub Registration Office Chinnatharapuram
5. Lease Period S years
From 1£.03.2022 to [°F.03.2027
Survey Extent Boundary
field leased out North South East West
Number’s (in Hects.) S.F.No S.F.No. S.F.No. S.F.No.
noon | osso | BRI LRV venden| 107
Patta land
ol | 0950 | Tpitang | T and | Vandipathai | Patta fand
Total 1.51.0 -
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IN  WITNESS WHERE OF Thiru.P.Senthilvel, S/ o.K.Palanivel,
Pullagoundampalayam, Periyamathiyagoudalur Post, Aravakurichi Taluk,
Karur District “the Registered Holder/Lessee” and Dr.P.Jayapal, M.Sc.,Ph.D.,
Deputy Director, Geology and Mining, Karur acting for and on behalf of and
by the order and direction of the Governor of Tamil Nadu have hereunto set

' their hands.

REGISTERED LESSOR
HOLDER /LESSEE

Signed by the above named Signed by the above named
Thiru.P.Senthilvel Dr.P.JAYAPAL, M.Sc., Ph.D.,
the lessee in the presence the lessor in the presence of
of following witnesses. the following witnesses.
Signed by the above named Signed by the above named
In the presence of In the presence of
/ W 4 “’WL//
LS 1
(S, PFKW‘ S %} X
<5 D Q. Qmj}a q)’?"‘l @\A«An{ . V ')mr.rrtabl Ezq sy )
) Assistant Geologist
209 a-fudsy, o Department of Geology and Minlng
o ek Ram PWH ; P, s Karup e

@zuw\nc haddvanm . 74k
eI 5@ D1

e . ) ) »<<‘gi' ;_
2. & ~ 2. TN S

N c:
_— 35-*&:\':{2"‘)

N K‘* > DD
. , C‘ NS - A\ SN
R Rave Wumwsy. Special Revenu;z Inspectm"
) Mines) |~
Q[s R WAV . R T neen (M Kal’uf‘w

A ,f/L avy) | -7_
(\V\(’» \[CJ\\") AWD P OJ Docume"t NO ang, .nﬁ»é-...ﬂ wana

\\“\@ﬂgu\ﬁcc\\cn \)o of Book, A ..
¥ matanv - DO [/\ I Chanbe ) . M g


Mobile User


R/&) 607 601 & T T JLD/L| & & 85 L0-1/796/2022

189910 gL (R @hAW WHHmIEF FLLID s26ug Nfleller Spmen smerm)

20221h o4,6001(% euiflems TetmT 387

&H6) 61600 395 LIEMTEMTEGHEGHIL TUMTEATWILD, &CBY, SOPHTEH, @bSHwT, 639202-60 GG Hwp CFHHLCauD
gretTLeufl IOV(BHGE X 87,800~ (CHUMI T@mLSCHOTUINES augmrm () @b opeuansHnsts Qb
WEHmIE UL 41eug Nfleller Ug GomaumnilGhs (WHHMTE SLL6ID aIFeSSUILLL & 66 BT @\&6r
eLeold Emerme&SHGmeT.

r 4

FmjuUSeureny - SeTOTSTFILFLD gmjudleureny wOMID QhAW WSS FlLID Nfley
[BIT6IT: 23/03/2022 41687 Uilg gyl &luiy

2022 oylh SYEUE LOMFE LS 23h CHH (.U 11:40 Wemlemalled Asrarsmymyyn Frjudloumany SigvieaiessEled
HTHEH0 QFlg SLLemILD T 20,320~ QFeISHSILI6T.

AL g Qumenyed

Fa(B560 aleUIMIGET QeI QUTEFSSSHIEL 2 eTerLig.

udleyé LD ey ssner S CHA auBaSaNeNGhE elvdsadbsiulL S AQWLTdD, el Hmib
GURGSHION S, HeBT SODETE, QHALT, 63900 (Geh)) SAMTEMTOD, QHS Spalmud aWHsS AsTBSSmLO
GM&S s WanHenmalenL hgIeTCers.

FMUSeUTeN : Sl6T6aFMIAL{JLD

S UMRIALISTE UG QaTeL e
AL g Qupelyed N .

G080 NUTMIGET 66T UTEFSHSHED 2 6iTanLilg
"FIDGSEIL 6T Falgll LS ARESTID” 661D Ul QS
puflel siepLwmard elfed CIems eV Sy
SymemLS L6 FAUMTSSIULL g @UUIL@ e
319130cfadf30f9aa54e64829527ebfb8f37d7

0' '°°kil||n -..-..acontaiﬂs pgase |
Sheets........gsheet

Beif}tcrini Offic er.

1172



Mobile User


RI&) 60T 60T ST ITL{ LD/ 5, LD-1/796/2022

2022 gyIb SYETNE OTHE LOMGLD 231D HITET

GBSO &LNyLoswilies
Fnyueumeniy
&letTeUT G ML LD

RIIGIT6U ST JITLJLO/LS S & LD-1/796/2022 srstmemmnaitt USey QFLIILLLS].

< v
THITET: 23/03/2022 a{@éﬂ@mng 'aumgm%mm

ST SMITLLD Fmyugleureny

D.oc_un;e:n .ixu;;zi.é...._lf o
Of BO0k.u----/--é'-..--#GOﬂtﬁﬂS--.&m-

Sheets-.-ll/llll—lSh

et “
Regﬁé’rﬁg(ﬁf er.\

21772



Mobile User


-

L@uwr &J__L—‘BS!
LUy - QamseL © o7 B

REGISTERED HOLDER/ 13SSEE.

|e2.alag|a
W
J

468 q4 Y

DEPUTY.DIKECI U,
GEOLOGY AND MINING -
~ KARUR. -

"W

|582:2 |14 |w|

ot Book.-..%......Q.Cnntains.&

Document No...?..

SheetSeesterdessS L

Sunhlps @

@ &Gy & g
‘ Artl.%!f!? ;
Simanp [Rans G



Mobile User


- DEPUTY DIRECT
GEOLOGY AND M1
KARUR-



Mobile User


QIBUMTIS Sl60Mm
Bl 2 flenin aNUFrES6T : @). erevor 10(1) WNfley

IOmaILLID @ &by QLD : SrusEHFR
qu@eurmis @ymiLh : saLgny G LI LIT eTevor : 1032
o flemWTETHE 6T QLW
1. LiLpenflGeuey LD & 60T QFHH LG -
yev eregor | o Ll L|6dTG & L BTG & IDMHMeneY GO T&H6T
ULy gyeneu oLy gieneu T fI Sreneu
Qams - . . . ;
i ¢p - L |Qams - gF| € - U |Cans - gr| W - U
R198A/10--- --
1189 2 0-27.50 0.77 - -- -= -- /
21-02-2001
R198A/10--- --
- 56.00 1.56 -- -- -- --
1190 1 0 - 56.0 o E
R198A/10--- --
1191 . 0 - 95.00 1.32 -- -- -~ = /
21-02-2001
R198A/10--- --
1201 - 2 -2.50 2.80 -- - = -
21-02-2001
R198A/10--- --
1205 1 2 -53.50 3.51 -- -- -- --
21-02-2001
R198A/10--- --
2 1-70.00 2.35 — e - ==
1206 21-02-2001
8 - 4.50 12.31

1.[GuhearL Sseue / FTaTHISID HEH6 Neugraser 18T LS G 1N BHS!

QUL L. Geubenm &[T MBI 6T https://eservices.tn.gov.in 61601 () 606007 LI
saTsHen 14/02/19A/01032/10948 eT6oTD @ MILIL] eTeuoTemenuTr 2 6Tar(h) Q&S 2 mF
QFUISIQG&TETETELD.

86 ssaIaseT 23-03-2022 Sieorm 10:08:09 AM CHISHO HFFQEHULLL S

3. lmaICLS Gawymeller2D barcode LigLILIMTEDT pueUD LI &s 3G/GPRS euldl
)6 600T W S 6T H) 6L Flumjs&sed

pocument ’awaofﬁ?ﬁffz"‘ oA
.' BOﬂkmm v m.y.,.";c'\.taiﬁs... ppeRe® & : ; '—2-"’

Sh.'t‘nn v -lSheatK. ;‘. « ‘_ i _
Regigtaring oteicer.!

B

3/23/2022, 10:10 Al


Mobile User


BEFORE THE NATIONAL GREEN
TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.217 of 2024
(57)

In the matter of:

R.N.Palanichamy,
S/o. Natchappa Gounder,
and 2 others ..Applicants

- Vs. -

The State of Tamilnadu,

Rep by its Secretary, Industries
Department,

and 5 others ... Respondent(s)

COUNTER AFFIDAVIT ALONG
WITH TYPED SET
FILED BY THE 5™ RESPONDENT

M/s. G. Vignesh (5568/2021)

G. Stanly Hebzon Singh(3087/2009)
V. Anantha Krishnan (1031/2024)
COUNSEL FOR 5TH RESPONDENT

No.68/98, Leelavathi Building,

East Wing, Chamber “D”,2nd Floor,
Armenian Street, Chennai-600 001.
PH: 9597435955

Email: vigneshganesan55@gmail.com
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